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[Shri P. N. Rajabhoj: Sir, as you
had advised me that it was more pro-
per to put a short notice question
rather than an adjournment motion, I
gave notice of one, to which, however,
I have received no reply so far. May
I know the position?]

s gY@ :  Order, order.
W § I a8 & 5 amaifas Awax
]t sfea & qom s =ifed | agt
g=9 # @ qiwe (point) Y I«
(raise) ww =ifgd SN AT
fear @ wifew & 99 FT deE

g R R &g Gefafafas (admi-
ssiblo) & &t s st Gefufafas
g g ar g s

[Mr. - Speaker: Order, order. The
hon. Member should enquire in the
office and not raise this point here in
the House. If he has given notice of
a question, it would be scrutinised

there. If found admissible, it would
come up here, otherwise not.]

&t fto g0 TN : § 7 anfery
¥ gora fear &
[Shri P. N. Rajabhoj: I have en-
quired in the office.]
o wgna : Order, order,
FrRfas qeIT & sfeg #  qe@

FAr FfEd I

[Mr. Speaker: Order; order. The
hon. Member should enquire in the
office.]

Shri P, N. Rajabhoj roge—

Mr, Speaker: Order, order. Nothing
further on that matter.

GENERAL BUDGET—DEMANDS FOR
GRANTS

DeMAND No. 54—MiINISTRY OF HOME
AFFAIRS
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 74,63,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March, 1953,
in respect of ‘Ministry of Home
Affairs’.”

DEMAND No. 55—CABINET
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 16,73,000 be granted to the

President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of Cabinet’.”

DemaND No. 56—DELHI
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 84,84,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Delhi’.”

DeMAND No. 57—POLICE
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 46,40,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Police’.”

DeMAND No. 58—CEeNsus
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 12,46,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Census’.”

DeMaND No. 59—MISCELLANEOUS De-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF HOME AFFAIRS,

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 6,01,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Miscellaneous
Departments and Expenditure
under the Ministry of Home
Affairs’.”

DEMAND NO. 60—ANDAMAN AND NICOBAR

IsLANDS
Mr. Speaker: Motion is:

“Tfiat a sum not exceeding
Rs. 1,05.39,000 be granted to the
President, out of the Consolidated
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Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Andaman and
Nicobar Islands’.”

DeManD Nao. 120—CarprraL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS.

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 15,90,000 be granted to the
President, out of the Consolidated
Fund of India to complete the
sum necessary to defray the
charges that will come in course
of payment during the year
ending the 31st day of March,
1953, in respect of ‘Capital Outlay
of the Ministry of Home Affairs’.”

I understand that the aquestion of
the minorities affairs is going to be
discussed in the ‘Cabinet’, that it has
not yet been discussed. I refer to the
Delhi Agreement of 8th April.

The Prime Minister and Minister of

External Affairs (Shrl Jawaharlal
Nebru): I do not quite understand.
8ir, what part of it—the matter is

discussed in various ways from time
to time.

The Minister of Law and Minority
Affairs (Shri Biswas): May I make a
statement, Sir? There was a cut
motion to discuss the failure of Gov-
ernment to implement the Prime
Ministers’ Agreement. That cut
motion was given notice of under the
Demand for the Ministry of Rehabi-
litation. That was ruled out by the
Deputy-Speaker, who said that it
should have come under External
Affairs. Then there was a notice that
cut motions regarding the implemen-
tation of the Delhi Agreement may be
brought up wunder the sub-heading
‘Cabinet’ of the Home Ministry Grant.
That has been done. A cut motion
in the same terms had been tabled by
the same hon. Member under the sub-
heading ‘Cabinet’, which forms part of
the Demand for the Home  Ministry.
The original date fixed for the cut
motion was the 25th, but it has since
been transferred to the 27th.

Mr, Speaker: The position appears
to be this. Due to changes in the
portfolios and Ministries this parti-
cular cut motion about failure to im-
plement the Agreement, to which I
am referring now and to which the
hon. Minister also has referrqd. will
be coming up under the Demand to
be moved on the 27th. ¢
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Dr. S. P. Mookerjee (Calcutta South-
East): Under the Ministry of Law and
Minority Affairs?

Mr. Speaker: Yes.

Dr. S. P. Mookerjee: But it is only
with regard to that particular Agree-
Lneng. Other questions may be raised

ere?

Mr. Speaker: Even thal can be dis-
cussed here—the only point is that it
cannot be voted upon till that Demand
comes up, because that cut is to be
discussed under the other head. How-
ever, when it comes to actual voting
we shall see what can be voted upon
and what cannot be.

Absence of suitable provision for
Civil Defence

Shri U. C. Patnaik
beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

(Ghumsur): I

Policy

Shri M. S. Gurupadaswamy (Mysore):
I beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Administration of Preventive Deten-
tion Orders by the cuthorities.

Shri Madhao Reddi (Adilabad): I
beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Freedom of Speech and freedom of
Press

Shri Veeraswamy (Mayuram—Re-
served—Sch. castes): I beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Consequences of the implementation
of the Re-enforcement and Re-organisa-
tion Scheme of the Central Secretariat

on the Assistants (IV grade).

Shri Vallatharas (Pudukkottai): I
beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”
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Confirmation of Displaced Persons
employees in the Central Secretariat.

Sardar Hukam Singh (Kapurthala—
Bhatinda): I beg to move:
“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Curtailment of Civil Liberties
Shri R. N, S. Deo: (Kalahandi-Bolan-

gir): I beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”
Improvement of the condition of

Scheduled Tribes
Shri Rishang Keishing (Outer Mani-
pur-Reserved—Sch. Tribes): I beg to
move:

“That the Demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Failure to plan for the socio-economic
role of Defenciz Forces during
peace-time.

Shri U. C. Patnaik: I beg to move:

“That the Demand under the
head ‘Cabinet’ be reduced by
Rs. 100.”

Decentralisation of administration.

Shri Damodara Menon (Kozhikode
I beg to move:

“That the Demand under the
head ‘Cabinet’ be reduced by
Rs. 100.”

Failure of the Police to handle the
public disturbance in.connection
with the proposed inter-com~
munal marriage in the latter
half of May, 1952

Shri Vallatharas: I beg to move:

“That the Demand under the
irgg'c’i ‘Delhi’ be reduced by Rs.

Low salary scales of the consta-
bulary

Shri K. Subrahmanyam
garam): I beg to move:

“That the Demand under the

head ‘Police’ be reduced by Rs. 100”.

of the guarantees

(Vizlana-

Implementation

given in the Constitution to the Anglo-

Indian community in particular and
the minorities in general.

Shri Frank Anthony .(Nominated—
Anglo-Indian): I beg to move:
“That the Demand under the
head ‘Ministry of Home Affairs’ be
" reduced by Rs. 100.”
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Corruption and bribery in the Police
ranks.

Shri S. S. More (Sholapur): I beg to
move:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

Conditions of Scheduled Castes

Shri Bahadur Singh: (Ferozepore-
Ludhiana-Reserved—Sch. Castes): I beg
to move:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

Inadequate representation of Schedul-
ed Castes in Governmeént services.

Shri Jatav-vir (Bharatpur-Sawal
Madhopur-Reserved-Sch. Castes): I beg
to move:

“That the Demand under the
head ‘Ministry of Home Affairs’ be

reduced by Rs. 100.”

Civil Liberties with special TefeT-
ence to Preventive Detention Act
and Press Laws.

Shri V. G. Deshpande (Guna): I
beg to move.
“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs, 100.”

Policy
Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I beg to
move:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

Mr. Speaker: These are the De-
mands and Cut Motions. The House
will now proceed with the discussion
of these Demands, The usual time-
limit is there. I do not know what
time the hon. Minister will take to

reply.

The Minister of Home Affairs and
States (Dr. Katju): Anything from
thirty to forty-five minutes; it all de-
pends on the range of debates,

Mr. Speaker: Then I think I will
call upon him at 5-18. We will now
proceed.

Shri Bahadur Singh: I rise to speak
on the conditions of the Scheduled
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Castes in India. Before I tgke wup
that subject, I would like to say a few
words on democracy and secularism,
as'I think these two notions are con-
nected with the problem of the Sche-
duled Castes in our country.

The Leader of the party -in power
and the party itself do not miss -an
opportunity to proclaim the ideals
of democracy and secularism, and
condemn all those who oppose or
criticise them, as totalitarians or
communalists,—in fact both. But de-
mocracy has been reduced to a mere
mockery in our sacred land. Can
anyone, except a sycophant of the
party in power, believe it for a mo-
ment that democracy can exist in a
country which is clamped down by

Section 144, where the Preventive -

Detention Act prevails in peace-time,
where the party in power suffers from
ceaser complex and confuses the in-
terests of the party with those of the
country? In fact the deceptive cry of
freedom and democracy has been
raised to conceal the ugly and horri-
fying reality of the actual strangulation
and utter annihilation of the democratic
principles and practices in our coun-
try. Sir. to tell you the truth, the
zriple ideals of liberty, equality and
raternity have been reduced or
transferred into infantry, cavalry and
artillery through the ingenuities of
our Government. As regards the
ideals of scularism, I can emphatically
assert that it is only another name
for religious imperialism to deceive
and hood-wink the masses. Why
should have the religious -clique,
otherwise made religious distinc-
tion while granting special privileges
to the backward classes in our coun-
try? While the Hindu Harijans and
only four Sikh backward classes
have been granted special privileges,
the backward sections of Muslims,
Christians Budhists and Sikhs, ex-
cept four sections, were simply ignor-
ed. Why this religious discrimination
was made if ours is a secular State?
Would it not have been in consonance
with the ideals of secularism, if the
ruling clique had made the economic
condition as the touch-stone to grant
them the special privileges? Has not
the much-boosted-up secular Consti-
tution of India been polluted by the
religious consideration that weighed
with the party in power?

Not only that this discrimination is
more mischievous than it apparently
seems to be. If a Harijan or a Sche-

ed Caste man has two sons and one

them refuses to declare himself a
du, he is not a% 2J1 entitled to en-
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joi thase privileges or amenities to
which he is entitled to if he declares
himself a Hindu. Suppose a Sche-
duled Caste man does not profess any
religion, or does not believe in any
religion—he cannot enjoy those privi-
leges. The Scheduled Caste people
are backward not because they are
irreligious, or they are non-religious,
they are backward because their eco-
nomic conditions are backward. When
the Government provided them these
facilities the only yard-stick with
which they measured their backward-
ness was religion, not their economic
condition.

In the last Parliament some of the
leaders , raised a hue and cry about
this, but it fell on the deaf ears of the
party in power. This rejection was
prompted by sinister gains and  this
refusal was motivated by the nefari-
ous end in view. The discrimination
in the enumeration of Scheduled
Castes has cost three lakhs of a pos-
tasies to the Sikhs alone and that too
in one province of the United Pro-
vinces.

Now I come to the reality of some
of the privileges that have been
granted to the Scheduled Castes.
Those are more or less paper privi-
leges. Take, for instance, the per-
mission to enter mandirs which has
been granted to the Scheduled Castes.
It may be of a great spiritual value,
but the immediate and primary need
of the Scheduled Castes is not a spi-
ritual one. Their primary and imme-
diate need is their material and econo-
mic amelioration. So it does not
serve any purpose if they are just
allowed to enter mandirs when at the
same time they are living in slums,
hovels and cottages. By their being
allowed to enter the mandirs their
economic condition is not changed; it
remains the same. So I would re-
quest the hon. the Home Minister
not to try to drug one-third of the
total population of India with the
opium of religion but to provide
them with better homes, more inc¢
cheaver food, better clothes, free and
compulsory education and other
amenities.

The sum that has been granted for
the benefit of the Scheduled Castes
is so meagre as to be negligible. No
doubt thig time the hon. the Minis-
ter of Education has granted an
addition of Rs. two lakhs, but for
such a large number it !s still a
meagre Sum.

This backwardness in the fleld ot
educatior has consequential evil re-
sults. That even in one Department of
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the Union Government or in any of
the States do the Scheduled Castes

enjoy their proper representation,
though you can find thousands of
them loitering unemployed in the

streets. As far as I know, there is
only one Scheduled Caste member in
the Indian Police Service, and not
more than four or five in the Indian
Service. No doubt
every year such competitions are
held. But either one or none is taken
from the Scheduled Castes—though
according to the reservations made
for them, every time four or five
in the ILAS. as well as in the IP.S.
must be taken. No doubt the age-
limit has been relaxed for the Sche-
duled Castes, but it is of no value to
them. How is this relaxation going to
help the Scheduled Caste competi-

« tors to overcome their other short-
comings and poor educational quali-
fications? Despite my best efforts I

v

A

could not understand the logic of our
Government which demands equality
between unequals. A Scheduled Caste
candidate who is ill-fed, ill-clothed,
who lives in slums which are not
lighted even by the sun, and who can
hardly afford to buy books—how can
he successfully compete with the can-
didates and competitors hailing from
the drone classes. Further, I regret
to say that the selectors are generally
from the swarn castes. The notions
of untouchability are rooted deep into
their unconscious mind and dictate
its decisions which are generally de-
trimental to the interests of these for-
lorn and helpless Scheduled Castes.

Therefore I request the hon. the
Home Minister not to 'measure the
Scheduled Castes problem from the
point of view of religion but from the
point of view of economics. If the
Government earnestly takes steps to
raise their living standard and social
status I am sure it will give them
confidence in their own selves, the loss
of which has made them almost sub-
human.

In the end I would like to put a few
demands before the hon. the Home
Minister, and I am sure that he will
accept them as they are all legiti-
mate. My first demand is that free
education, from primary upwards
with provisions of free books, board
and lodging, be made available for
the proper growth and development of
this neglected section of the popula-
tion of our country. Secondly, Sche-
duled Caste candidates should
given first preference by being taken
in the services till their quota is filled

" up. Thirdly, waste lands should be

allotted to Scheduled Caste tillers.
As there {s a vast majority of landless
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tenants amongst the Scheduled Castes
it will be in the fitness of things if
the Government enact a legislation
grantin% them  minimum living
wages. Further, I demand the appoint-
ment of Scheduled Caste officers in
every district to look after and watch
the interests of the Scheduled Castes.
It would be much better it the

Government appoint these officers
from the Scheduled Castes them-
selves.

1 also demand that a separate

Ministry be constituted to deal with
the Scheduled Caste problem. If such
a Ministry is created then the Sche-
duled Caste problem would be dealt
with more effectively and speedily. It
will not be out of place for me to re-
mark here that the Scheduled Caste
Members have not been properly re-
presented in the Central Cabinet. In
the Provisional Parliament when
there were only thirty Scheduled
Caste Members, there were two Sche-
duled Caste Ministers. Now there
are more than seventy such Members
but there is only one Scheduled Caste
Minister. This shows the eagerness
and earnestness that Government
have for the cause of the Scheduled
Castes! Thus the Scheduled Castes
and other backward classes and
tribes, which constitute one-third of
the total population of the country,
are most inadequately represented.

The last, but not the least important
demand that I would press for accept-
ance is that the period of ten years for
which special privileges have been
granted to the Scheduled Castes
under the Constitution should be ex-
tended to thirty years. I regret to
say that during the last five years the
Government could not do anything
for the betterment of the Scheduled
Castes. The speed with which the
Government have been working shows
that in a period of ten years the
Government would not be able to do
anything for them. And that is why
I press for the extension of time. I
fail to understand how centuries old
superstitions, prejudices and economic
backwardness can be wiped out in a
short span of ten years.

In the end I shall proclaim with all
the emphasis at my command and in
all earnestness that Indian demo-
cracy Is becoming a farce and Indian
secularism a sheer smoke-screen to
conceal the ugly face of communalism
of the majority community of this
country. The earlier this s under-
stood the better it will be for all of
us. Therefore I submit and most
humbly request the hon. Minister of
Home Affairs to take up the Sche-

-
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duled Caste problem as something
extraordinary, most important and
urgent.

Pandit M. B. Bhargava (Ajmer
South): I rise to speak a few words
in support of the Demands for Grants
in respect of the Ministry of Home
Affairs. A number of cut motions
have been tabled, and it is difficult
for me within the small space of time
at my disposal to deal with the sub-
ject-matter of all those cut motions.
But I will attempt to deal with a few
important ones.

We have to realize that the Minis-
try of Home Affairs is the backbone of
the Government of India, for on the
smooth and safe workinz of this
Ministry depends the running of the
entire administrative machinery of
the Government of India. Looking
to the period just following the
transfer of power and the way in
which the Ministry of Home Affairs
has behaved, we must acknowledge
that its achievement will go down in
history as the achievement of a great
Ministry. In the first place, our
services were put to a great strain on
account of the transfer of power
whereby our services were depleted
to a large extent on account of the
premature retirement of a large
number of experienced officers.
TRen, another strain the Ministry had
to sustain was as a result of the parti-
tion of the country. There also, a
very large number of officials opted
out for Pakistan and our services
were put to a great strain. But the
way in which the Ministry of Home
Affairs manned this deficiency and
the way in which it maintained inter-
nal order and peace will go down in
history as the greatest achievement of
our Government. We know that the
period just following the transfer of
power -was a period of sectional law-
lessness in this country. The commu-
nalists and the Communist elements
were at their best and it is remark-
able that out of this chaos and anar-
chy the country came out with flying
colours and the Government of India
have established peace and order 1n
this country.

The subject matter of certain cut
motions is .that civil liberties are not
protected and that there is a Preven-
tive Detention Act. I would respect-
fully submit that the conditions in the
country are still exceptional. Violent
activities are being carried on in the
eastern border of our country and in
the south. There is a demand for
she repeal of this Preventive Deten-
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tion Act, and there is a slogan that
no person should be detained until
and unless he had been put to trial
and proved guilty before a competent
court of law. We cannot possioly
know the background of the existing
conditions in the country. It must be
acknowledged that anti-social
elements are working very hard.
They are interested in creating dis-
order. They want the present struc-
ture of society to be torn down to
pieces and they wish to reconstruct it
in the way of their imagination. Could
a Government which is committed to
the maintenance of law and order in
the country, which stands for establish-
ing a classless society in the country by
gradudl stages, tolerate the activities
of these lawless elements who are
bent upon creating disorder and
violence in the country? Judging the
facts of the circumstances, we must
acknowledge that the Preventive De-
tention Act cannot entirely be ruled
out in the existing conditions of the
country. In the last Provisional
Parliament when the Preventive De-
tention Act was about to expire,
the hon. Home Minister asked for a
short extension of six months on the
ground that as the first Parliament on
adult franchise was going to meet, it
was just and proper that that Parlia-
ment should have the opportunity
and occasion to consider the merits
of the measure. We expect that with-
in a few days after the Demands for
Grants have been voted. the matter
will be considered by this House. I
submit that this is not the time to go
by slogans. We must take into con-
sideration the reality of the situation.
I would request the hon. Home
Minister not to be swayed by senti-
ment but to keep in his mind the
grave responsibility that rests on him.
He will be guilty of dereliction of
duty, he will be guilty of breach of
faith and trust that rest con
shoulders, if he is carried -away
simply by slogans of civil liberty. He
has to see whether in the interests
of the country, in the interests of the
maintenance of law and order, in the
interests of the encouragement of the
gradual evolution of society, certain
persons who have fhe avowed object
of creating lawlessness in the country -
should remain free. It is said that
a person who is guilty of an offence
may be tried before a court of law and
found guilty. But if a person’s liberty
amounts to the commission of lawless-
ness, acts of plunder, loot and arson
no ‘useful purpose will be served by
bringing such a person to book, after
the damage had been done. Prudence
and sagacity would require that such
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persons should be detained in order to
prevent them from committing acts
of lawlessness to the great detriment
of society. In short, we have neces-
sarily to curtail the liberties of a few
individuals in order to safeguard the
liberties of millions in the country
and if in the discharge of this un-
pleasant duty, an extension of the
period is required, it should be sought.
Of course, the provisions of the
measure ought to be scrutinized in
order to see that an innocent person
may not unduly suffer. I think that
those provisions may be liberalized
and a person may be given the [full
right to prove his innocence before a
competent Advisory Board or any
other body. Subject to this, I submit
that the circumstances of the country
warrant that the provisions of the
Act should be extended for a further
period of three years.

12 NooN

Then there is a great complaint
about corruption in the services. This
also is a subject-matter of certain cut
motions. This is a legacy that we
have inherited from the British and
in those days the State was a Police
State. It is now on a role to become a
welfare State. Its sphere of activities
have been exended to a large extent
and side by side with the increase 1n
the activities of the Government, cor-
ruption is also increasing. There-
fore, it is no wonder that in spite of
Government’s best intentions, the
evil of corruption has not yet been
effectively  brought, under control.
Government's achievement should
not be judged by the actual results but
also by how far it has been able to
checkmate and counteract this evil.
The term of the Anti-corruption Act,
1947 expired in March, 1952 and
this act has been extended for a
period of flve years and the Special
Paolice Establishment has been carry-
ing its vigilant activity. We find
that in a court of law 116 officers
were found guilty and punished. In
66 cases departmental action was
taken. In 130 cases they were found
innocent and 302 cases of corruption
are still pending in courts of law.
Therefore we must acknowledge that
the Government is quite vigilant and
conscious of this evil and is taking
all the steps to curb it. We have got
the Bakshi Tek Chand Committee
and its recommendations are under
the active consideration of the
Government of India and I have not
the least doubt that the hon. Minister
will soon come before the House
implement the main ~2commendations
of that Committee. I am convinced
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that if these recommendations are
implemented, this evil of corruption
can be minimised to a large extent.

There is another point to which I
would like to draw the attention of
the House. The President, in his
Address, announced that a Press Com-
mission will be constituted. We are
yet in the dark as to the terms of
reference or personnel of that Com-
mission. I presume that the Press
Commission will be on the model of
the Royal Commission on the British
Press, which submitted its report to
the British Parliament in the - year
1949. I wish, in this connection, that
the terms of reference of the Press
Commission in India should be as
wide and as comprehensive as the
Royal Commission on the British
Press. The terms of reference should
authorise the Commission to enquire
into and investigate the concentration
of ownership and control and man-
agement of the Press in the hands of
a few large business magnates and
capitalists. The Commission must
enquire as to how far this tendency
towards concentration has affected
the free expression of opinion and
the accurate presentation of news.
It should also enquire under what
conditions our working journalists
are living and how those conditions
could be improved. I think this Com-
mission will make enquiries into alt
these matters which are essential for
the preservation and promotion of
liberty of the Press, and that chis
Commission will come to a decision as
to the establishment of a General
Council of the Press where there will
be adequate representation of all sec-
tions, that is, proprietors, directors,
working. journalists, etc. I also sub-
mit that the personnel of this Press
Commission should be broadbased.
It should have Members representing
proprietors of the Press; it should
have adequate representatives of the
working Jjournalists. Its terms of
reference should be as wide as sug-
gested by the meeting of the working
Journalists in their last meeting at
Delhi. I also submit that the terms
of reference should be broad-based.

I venture to submit two small poirts
in respect of Ajmer. I have to bring
to the notice of the hon. Minister for
Home Aflairs that there is still a
single Judicial Commissioner who
exercises all the powers of the High
Court. Under the provisions of the
old Civil' Procedure Code. only cases
of the value of over Rs. 10,000 would
go to the Privy Council. Under the
new Constitution, it is only cases
of the value of Rs. 20.000 and over
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that go to the Supreme Court. There-
fore, in a way, the powers of the High
Court, being exercised by a single
person, have become wider than they
were before. I submit, therefore,
that a certain device should be found
whereby the public of Ajmer should
have the benefit of a decision by the
highest court consisting of more than
a single Judge. Similarly, the sen-
tence of death in Ajmer is confirmed
by a single Judge while in the High
Courts in other provinces, it must be
confirmed by a Bench of Judges. This
anomaly must be brought to an end.
Either there must be another Judicial
«Commissioner appointed or for cer-
tain purposes of administration of
Justice, Ajmer may be tacked on to
some nearby High Court.

In respect of the Delhi Circuit
Court, there is a Rgreat complaint.
After a very long demand, the Circuit
Court was established in Delhi. But,
only after a few months, it has left
Delhi and its offices have also left
along with the Court with the result
that the litigating public is being in-
convenienced to a great extent. They
have to institute new appeals in Simla
and they have to engage pleaders for
that purpose. When the Circuit Court
comes to Delhi,—the date of its coming
is not yet known—the parties have to
engage other lawyers, I submit that
the Circuit Court should meet periodi-
cally and the public should know
beforehand when it is going to meet.
Secondly, its offices should be perma-
nently located in Delhi so that the
litigating public may not be put to
any inconvenience.

ft FHABH : ARG IJTRqA AN
@ yawar 6 & fF oo A 3 AR
Aot w1 ooy feam oW & fed &
T T ATATY 1| A W AWy
& & Frow 3 ey 7 oefaat i,
wmfed srm & fRagowaE @m
FM | & ¥ & AT &7 gaT |
9 ¥ ax faum & aw gfemy &
fst deeor fean ar & A Ay @<Ew
ww ot ¥ fodt & 1 a9 @« A AV S
fn wgrear aidy & S g AR far
@t Jo A A qeht & FT a7
wcan fe o & IR N o
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0§ ag o ¥ wex fired Wi |
9 ¥ g HAT K qg e
& fear wran fip X qew 4 fed o
sfer 78 za far € g Y am
¥ fer ww Y QU AR AT
T g § 1 wgow o 7 @
qr.
“Without the removal of
the taint, swaraj was a
meaningless term.”
TR} ft aga & FrgA &
FEYEA ¥ gER@ IR A qra foey
g 3fFT S 9 v ad T &0
Wit ¥ st & fF gt W
fafreex fad w1 @y § 99 92
3w T ¥ IS WA A wfw T
# s g B gy T T a®
N Ffew FT @ &, Sfew fag a0
¥ o Wt & @ & Sw ¥ g
FH QT A G THAT | AT A §
f& T s 7 faffedl & g
N N 5 g FfeT av qiw aet &
Pt gz aw foem § 1 ag S & fw
Iy ag @ o A fager qar
g fFa foe oft agq & a% ag Fw
AT & @ g | T avg ¥ gfeeEl
F N T W awer g 1 o dwel
ad ¥ Y IeqRaar gAR FUX oY gf
¢ ag arw Twaww 7 A s awd §
wHfed agg I ¥ we v
aifgd | o wonfadl & fed gard
g A AT @« frar g,
& s g fF @ ad &77 F07 R
FOT w9qT @9 gam § A sy afix
ff &d w@ o1 & § o ag & g
At & fodt Y g8 7 g8 W Wfygd )
9 affg o & deger we §
oAl tlr T & 1 @ &



2451 General Budget—

W g AT e A § 5O
9 o & I gt A anfuw,
qaforr st arafore feafr wY guraT
Tfd sk X W W A F qRT
T e W 3 fod A ¥ wiferr
T w @ T gwen @ R
o T

g " i fafres aga &
e frgges gTe s frgges wTew
& fort o femdse § \ faagee oo
& for dv affy do # t¢ FAF
TAT T AT § ) @ W@ Swwar
& fr fges oew & o (¢ v
TYT @1 § Wi ag S N I aF
T[A QO FST A F | SFC A A
I A T FA & foa aga v
N1 I F foq T FWR T <
FOT a1 @1 § | e g &

fod g affy giomr & @ Fr T
@ § | Tade & gfssaaa fendie

(Publication Department) #
TF TEF gHIed #¥ § | 99 § fowr
g fw:

“Provision of a sum of 18 crores in
the Five Year Plan for the Uplift of
z!f:sseggrijan and other backward

¥ s amear § R oo o e
3 ofeotew fFar € 98 @9 & | R
qg 99 § @ AR gawar i | e
# 9q aF gwmar g fF ag (¢ +A3
o faegee wrew ¥ fod A &
77 @ fagges grow & fod 0 R
A @ fafrex age & smdar
sem fr foggees wrw (gfom)
Ffodrge ww & o Tifed o
R I N foew & fod fadw waw
agt fieqr oo A %@ @ & w0
T Ao § A $ R T Al 8 )
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T aw At F a §F §
el & for gl a7 k-
v & o ofew gfe wim
(Public Service Commission )&
fogedz (Direct Recruitment )
dog ot & @ 7 sfrea @v g
SfFT g e § fr aga ¥ feardde
@wg fr M d g ghomi =
WS agm g it &
e & N frara s 8 @
39 & sman fafww fafafeal & -
viffew diezw (responsible posts)
T gl # e g T §

geqr
fafredy s acece awae 3
fafredy o a9t v woe
qoTE %
fafredy st Fegfaaaa R
fafredy o Fa 3¥

faferedy s FTad que fet 3
faferedt s AR foew ©
e s & <iw JaT FfawER ¥
STERFTT JAT A T qooTE %

% gamar g o fafafeal &
fad oF e fufredy & Ot & fow
7 f§ g s ( quota ) WU
a1 9 93T § | e g fafhe
¥ a=x gfadw § g FET agq
fien g A gwgar g f5 wife @
T fafreex st soitar @ Y
gom § Wit SR W T
sqr faqr | @l § 3® AT QU Wl
T § 1 g fafrele & o 30 ag
smiaT & fie o § Jwoifefes A
& fo oY gfoml &1 ®ier § 59 W
ot v a<g ¥ 5T 99|
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TAR q9 JTE< T 919+ fawr-
W ot ¥ g s & =8
IR TE) fred | 99 g Fde
(candida®e) g afsew w<faw
s#mm  (Union Public Service
Commission) ¥ amd smy § av
ag fofam odem & @ 99 & o
& e argamaydy ( viva voce ) &
FEC A TS LA & | TW FT HIACA
% 7z swwar § f5 gm gt wt
ferer fret & AT | aga o Sfoargar
o me fgg & 9 A1 Q@ st
farert &< 9T &Y &Y AT § | 99 &F Ww@w
faar fafias @ & gafeq 3T v amft
farert & 9T & Y I & | 3T A} F-
T qF Fi=wA FT AW e @@
wa ghom #éew ¥ dfeow afaw
i & ST gBT AT § AT A H
T FT IO AL & T A I Y AT
W< faar omar & 1| A sfiga -
AN F wgr a1 5 g7 #E gem
F¥dz ofeew afam whiwT § T
ore & aY 99 ¥ gor omar § fF e
o A qff & 1 & a8 qwear fw
7g qeq ¥ afeew a<faw wdaa o1
7g A gar § e ag s & adf
®T & | 99 BT AT A AT W HAT
2T ¢ fs S & wgfad (commu-
nity ) ¥ s=_< I w IR
(leader) &1 aY ¥ ag srdar
% fr @ fom ffdew & a9 9w
&=ye (concession ) gar  wfed 1
wy fed fF o gfoom Fde dope
(graduate) ¥ & &< for7 w
w93 s (marks) ¥ ¢ &
a1} o fofar o & @ fromy
t 57 H A & Ao w fa
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omT & 1 A ¥ yrder @ R ogan
g fufrex age ofow  odfaw
AT F FE W @ WO
( instruction ) ¥ ¥ f& ag au
ghom e H gu sopfr
& | 78 @Y tevifefaw d=w &
¥ gom oW afafem &Rfeae
qrgw & ff gfewdi a1 aga 7 fer
& | @ a% nfrad s (officers
concerned ) = g FdEew
® T ¥ A T @ aw TR
TR Ffem frat ot avw & =g
qE TE & FRY | A 9g war § R
T A afeed wEpfe @ €
3T aga @ s I M FEfa
g faedt & ok ag Ao w7 fad
T § AR @ g I A femwiodz
(discouragement) &ar & 1
T TS ag At & R s s Ay
@ gfewe & faar @ o3 ofr A
(posts ) & faefi sk ag ammw
%< fad oy &, aY 99 & Avar faar Y
I Y fwr 3 w1 IERE A G )

&t qlo gAo TEIM: AR AR F
SIY WgT AT § A TOd & | § ag g
T g g fv o ag sy mv & fw
fgee wrew & aw ofeew acfe
wHTA & =g 9 @, a8 T & )

st wewT: I9 fam AR AT
TN 7 %gr 91 fi 37 & qfeow -
faq Wi & g Q¥ O fed oy
¢ fv gu o9 &t 0 ¥ @, T
qrEf & qU a9 9l & 1 oY
A T qIEl %7 AT § S
o foqr o § AR SRRIwWR
qef w1 g & Sy AmTe we fxar
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g g 1 AT & g & 5 ag S
s ¥ ofsew a<faq sfem F1 Iy
g v & f ag swwr ag o @
T T 5 s § 7 s SR
g | % 7 s g e ofsow a<fae
e & o e Y 9 AT A -
qfe e § 1 & agwen W g
wa aF freges I & dddw
F aTF FEAT § TG @ I
q9 % @@ gfom aw g X A
(up to the mark) 7 fadt s
AT FT agd faw aw W@ Amer
& &\ wafed X8 ardar § R g
fafreet age @ < amw §)

JqqN AR : AT AH A |
I have rung the bell several
times.

By FQew: o T freges
¥z FrER 9 8 w0
fAm M@ g Y T@ QW F
AT W am F AN aw fwe ™
g 1 ooft a% a8 wfAwR §9 T8 W<
q@ § 1 9y o & fe fegea &
3¢ @@ § W IW I W W
3¢ Reg & ghoml Y awensi )
T@q & ax agr o & geir
W ¥ o W Fe § aw ag
qax (power) & & R IT &
g dqT A & | @ T FW A AT
g 1 xa g & wrew fafrex
aeE ¥ A gw fafre awe &
A firx s fafreex famamafor
XmE ft ¥ fr ag faegee Frew
¥ fod aore & 9 WO QT @
W oY g famm § 99 A g
famamafir off gT #T | T Fg w A
ara & faar v g o
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(English translation of the above
speech)

Shri Kajrolkar (Bombay City—
Nortb—Reserved—Sch. Castes): Sir,
I am glad you have given me an
opportunity to speak in the House to-
day; and I am thankful to you for
this kind act of yours. Marathi being
my mother tongue, I may not be able
to speak correct Hindi and I hope
the House would excuse me for my
faulty language. Sir, India became
independent in the year 1947. After
that, safeguards were provided for
the Harijans in the Constitution and
these safe-guards would continue for
a period of ten years. All of you
might be knowing that at the time of
the Poona Pact Mahatma Gandhi even
at the cost of his life had called upon
the people of the country to put a stop
to all the atrocities and excesses com-
mitted on the Harijan community. An
assurance was given in the Poona Pact
at that time that all the excesses done
to the Harijans would be stopped
immediately; but I am sorry to say
that no effort is being made to give
effect to those assurances and pro-
mises. Mahatmaji had said “without
the removal of the taint, swaraj was
a meaningless term.” The Government
too have made a mention of the re-
moval of untouchability in many 2
law, but those laws are not being en-
forced. So, my submission is that
whatever legislations are being intro-
duced by the hon. Home Minister at
present, an effort should be made to
implement them too. I know our
Government are making efforts in
this direction; but the manner in
which these efforts are being made,
cannot help us in our mission. You
know S8ir the Government have how-
ever, to some extent solved the diffi-
cult problem of the displaced persons
within a short period of flve years. It
is true that many things are yet to be
done in that connection; notwithstand-
ing that the problem of rehabilitation
of the displaced persons has been com-
pleted to a very great extent.

The problem of untouchability
which exists in the country from the
last so many centuries cannot be solv-
ed within a period of five or ten years
as has been the case with the refugee
problem. But we shall have to make
a major effort in that direction. Crores
of rupees have been spent by the
Government on the refugees. Last
year alone about thirty-nine crores of
rupees were spent over them. My con-
tetion is that something must be done
for the Harijans as well in the same
manner as has been done for the re-
fugees. No amount of money has been
earmarked for the welfare of the



2457 General Budget— 25 JUNE 1952 Demands for Grants 2458
[Shri Kajrolkar] Ministry of Labour 34
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Plan and this is certainly a matter of
regret. I say that the economic, social
and educational conditions of the
Harijans should be improved duri
these ten years and if during tha
period our Government will not try
its level best, this problem is wnot
likely to be solved. .
There is a separate department of
the Scheduled Castes and Scheduled
Tribes under the Hon. Minister of
Home Affairs. So far as the Sche-
duled Tribes are concerned a sum of
rupees eighteen crores has been ear-
marked for them. I am happy that a
sum of eighteen crores has been ear-
marked for the welfare of the Schedul-
ed Tribes people because their condi-
tion too is far from satisfactory. Shri
Thakkar Bapa did his best to
prove their lot. But I am sorry to say
that no sum has been kept apart in
the Five Year Plan for the welfare of
the Harijans. The Publication
partment of the Government has pulg-
lished a book. It reveals the *provi-
sion of a sum of 18 crores in the Five
Year Plan for the uplift of the Hari-
jans and other backward classes.” I
would like to know whether these
words are true. It is, no doubt, a
matter of pleasure if they are so. But
my impression is that this sum of
rupees eighteen crores is meant for the
Scheduled Tribes only and not for the
Scheduled Castes. I would request the
Government that some amount of
money should be earmarked for the
welfare of the Scheduled Castes i.e.
Harijans as well. It no special
arrangements would be made for
their education, nothing would materi-
alise even in fifty years’ time leave
aside ten.

The second thing relates to Govern-
ment jobs. Our Government have re-
served for the Harijans a quota of
123 per cent of the total posts‘whlch
are recruited through the Public Ser-
vice Commissions and so far as
direct recruitment is concerned they
have kept a reservation of 16§ per
cent for them. But we see there are
several such departments in which
the percentage of Harijan employees
fs very low. According to a book re-
cently published by the Central Gov-
ernment the number of Harijans
working on responsible posts in the
various Ministries is as follows:

Ministry of External Affairs 8

Mihistry of Weorks. Pro-
duction and Supply f

Ministry of Communications 2

Ministry of Natural Resources 17

Office of the Chief Labour
Commissioner 14

Director Labour Bureau and
Supply

I think there is only one such Minis-
try among all these ministries where
our quota seems to be full. So far as
the other ministries are concerned our
quota in the services is very small. I
think that our Minister of Labour Shri
Jagjivan Ram has paid due attention
to this problem only because he him-
self happens to be a Harijan. That 1s
why our quota there is full. My re-
quest to the other Ministries as well
is that they too should fill up the quota
that has been reserved for the Hari-
jans with regard to recruitment to
responsible posts.

We have been receiving complaints
that qualified candidates are not
found among the scheduled castes.
When any of our candidates appear
before the Union Public Service Com-
mission in connection with some post
they get through the written test tut
fail to impress the members of the
Commission in viva voce. The reasons
therefor, I think, are that Harijans
are subject to a number of difficulties
and disabilities in getting education.
The caste Hindu candidates get half
of their education at their homes.
Their parents, generally speaking are
educated and this factor helps them to
a great extent in their educational
pursuits. They receive newspapers
and periodicals regularly. When a
Harijan candidate is asked to reply
to any question in any Public Service
Commission examination, he fails to
give a satisfactory answer to that
question and so he is rejected. My
hon. friend Shri Rajabhoj has made
a complaint that when a Harijan can-
didate is interviewed by members of
the Public Service Commissions, he
is asked as to which party he belongs.
I do not think that by asking such
questions they actually mean to en-
quire to what party the candidate be-
longs. Perhaps what they mean to
ask is as to who is their real leader
in the community. So my request is
that some concessions should be
given to these Harijan candidates.
Harijan candidates who are graduates
and who get good marks in the written
examination, are rejected Iin wviva
voce. My submission is that our hon.
Minister of Home Affairs should
fssue some sort of instructions to the
Public Service Commissions that the
cases of Harlijan candidates should be
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sympathetically considered. That
was with regard to the responsible
posts. Besides that the quota of (he
Harijan employees in the Secretariat
as well is very small. Unless the
officers concerned take up the case
of Harijan candidates sympatheti-
cally, they are not likely to get
through. I know that a good number
of officers are sympathetic, but there
are other occasions also where ihere
is lack of sympathy and candidates
are rejected and discouraged with the
result that the parents seeing that
posts are not being given even to
those persons who have already got
their education after much difficulty
and suffering become hesitant to
give education to their children.

Shri P. N. Rajabhoj (Sholapur—
Reserved—Sch, Castes): The words
attributed to me are wrong. I would
like to repudiate the charge that jus-
tice is not being done to the scheduled
castes candidates by the Public Ser-
vice Convmission.

Shri Kajrolkar: The other day .ny
friend Shri Rajabhoj had said chat
questions, such as to which party any
particular candidate belonged,
whether he belonged to Ambedkar’s
party or to Jagjivan Ram’s party,
were being asked from candidates.
And according to him the candidates
who belonged to Jagjivan Ram’s
party were generally selected while
others were rejected. Personally, I
think the Public Service Commis-
sions ask this question only to know
whether the candidate knows as to
who is his community leader. I know
a good number of members of Public
Service Commissions are sympathe'ic
towards them. What I mean to say is
that unless you consider the case of
the scheduled castes candidates
sympathetically, you will not find all
of them up to the mark and the
quota reserved for us will remain in-
complete for a very long time. So,
my request is that the hon. Minister
should pay attention to this problem.

Mr. Deputy-Speaker: Please finish
i} now. I have rung the bell several
times.

Shri Kajrolkar: So far as the Sche-
duled Castes Commissioner is con-
cerned he has not been able to do any-
thing concrete uptil now. Two
years have already passed since the
adoption of our Constitution, that is
to say, two years have passed away
out of the prescribed period of ten
years. The Commissioner has not done
anything concrete so far. You know
Sir, there are twenty-eight States in
India and the said Commissioner has
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to submit his report after studying the

problems of Harijans in all these
States.
Besides that, this Commissioner

has no executive authority nor has
he any finances. That is to say,
nothing solid is likely to be done by
him. My request to the hon. Prime

Minister, to the hon. Home Minister
as well as to the hon. Minister of
Finance, Shri Chintamani Deshmukh,

is that a special sum should be pro-
vided in the Budget for the scheduled
castes and thus our anxieties should
be removed. With these words Sir,
I thank you once more.

Shri Rishang Keishing: Within the
short time at my disposal, I want to
speak on the cut motion which I
have moved. On account of the lack
of proper command over the language
in which I am speaking to you now,
I shall not be able, to place before
you all my viewpoints, and I feel hesi-
tant to speak. But when I realise
that in my humble way and through
my faulty language I am voicing the
grievances and feelings of the millions
of the tribal people. I feel encourag-
ed to speak.

The problem of the 25 million tribal
people living in jungles, mountains,
dense forests, and dirty slums of the
different parts of India, is indeed a
stupendous one. For several centu-
ries they have been the victims of
untold harships, sufferings, and diffi-
culties, and they have been all through
exploited and out-casted by the so-
called advanced communities of the
plains. If we look into the past
history of these tribes, we will find
series of instances of humiliation and
inhuman treatment meted out to them
by the advanced community. How-
ever, the people of India, after the
achievement of independence, have
taken a vow to forget all the past, to
close the old chapter, and begin
afresh every thing with new hopes and
aspirations, irrespective of castes,
creeds and religions.

The tribal people could roughly be
divided into two categories, the hill
tribes (those tribal people who live in
the hills), and the plains tribes (those
who live in the plains.) The main
problems facing this community of
tribal people are land. communica-
tion, education and medical aid. The
Government’s policy for the improve-
ment of the tribal people should be to
see that these people are made econo-
mically self-sufficient, and to do that
1 feel that more of Government’s re-
sources and attention should be divert-
ed to dealing with the problem of lan@
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and communications. Generally
speaking, the hill people are not being
faced with the shortage of land, their
problem, is the improper utilisation
of the land. It is partly due to igno-
rance, and partly due to non-existence
of good roads. Once good roads are
constructed, and tribal areas are
linked up with the rest of the country,
and the markets of the country are
brought within the purview of these
tribal people, they will automatically
try to utilise their lands in the best
possible way by engaging those lands
in intensive and extensive cultivation,
and thereby increase the production,
and raise the economic conditions of
the people. So far as the plains
people are concerned, there is dearth
of land. They have easily and
severely been subjected to exploitation
all along. The Government must see
that these people are properly provid-
ed with sufficient lands. Perhaps, you
will be aware of the independent
fnature of these tribal people, who are
ever ready to help each other and to
others, but who will never be subser-
vient to any person. Sich was the
unique characteristic of these people.
But to-day if you look at their condi-
tion, you will find that tragically
enough, they are being employed as
scavengers, sweepers, darwdans, Sser-
vants. and what not. The Govern-
ment of India, having pledged them-
selves to the task of establishing a
classless society, should see that these
tribal people also are given an
honourable treatment. They must
realise that these people once as
masters of this country, lived an-
honourable and respectable life and
therefore, I do not see any reason why
they should not be allowed'to get back
a portion of their past life in the Re-
public of India which has pledged to
establishing of a classless society.

Let us presume that the Indian Gov-
ernment has got enough money with
big schemes for the development of
the tribal people. Will the tribal
people invite the Government of India
to come up to their areas without
any fear and suspicion to carry out
their work? Pandit Nehru, our »
Prime Minister, in his speech at the
Tribal Conference said:

‘It involves a  psychological
approach. What we ought to do
is to develop a sense of oneness
with those people, a sense of unity
and understanding.’

Without the co-operation of the
people and a complete understanding
of their condition. all the schemes,
thowever big they may be, are bound
%o fail. The first thing that we have
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to do today is to establish a healthy
understanding between the tribal
people and the people living in the
plains. As our Prime Minister said,
those people who come there must
be able to tell them that they are
coming there not to do any harm to
them, not to take away anything from
them. but with the genuine intention
to help them. The Government and
also the people living in the plains
must accept that their fear is genuine
and based on facts. For several years,
they have been exploited by the
capitalists and small traders of the
plains. Their greatest fear is with
regard to land. They feel, that once
these plains people are allowed to
come up to their areas and settle
down there. as the latter are richer
and more cultured they will either
purchase the lands away from them
or take them forcibly from them.
The Government of India and the
plains-people -must give them an
assurance that their lands will be
completely protected. As Pandit
Nehru said: ’

“Supposing their lands are not
protected, I have no doubt, that
unscrupulous people from the out-
side will come and take possession
of those lands. They will take
possession of the forests and
interfere with the lives of the
tribal people, if normal factors
are allowed to interfere or to have
free play. Therefore we must
give them a measure of pratection
in their areas. so that no outsider
can interfere with them except
w'ith, their own consent and good-
will.”

The tribal people have so far been
able to contact only certain sections
of the plains people, the capitalists and
the small traders whom they look
upon as exploiters and blood-suckers.
Unfortunately they have not been able
to come in contact with the good peo-
ple of the plains. That is why they
generally have the impression that the
plains people are wicked and bad.
For this, they are not to be blamed

but the advanced communities
living in the plains are to be
blamed.

An Hon. Member: Say, the Govern-
ment.

Shri Rishang Keishing: The Govern-
ment officials can act as agents or
mediators. in establishing good rela-
tions between the hill people and the
plains people or the Government. In
this connection, our Prime Minister
has said:

_ “He must be a man or woman,
whose mind, or even more so,
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whose heart understands their
problem, who is enthusiastic in
this business. They must be pre-
pared to share his life, with the
tribal folk, he must be prepared
to enter their huts, talk to them,
sit with them, smoke with them,
if necessary live their lives and
not consider himself as something
superior and thereby gain their
confidence and respect.”

If we are to judge officials from this
point of view, all of them or at least
almost all of them are either sacked
from their jobs, or given some special
training on this subject. When the
officers go to these tribal areas, they
become semi-god or  super-human
beings. They will not move out of
their chairs and they will not estab-
lish contact with the masses 'of the
tribal people. Even when the tribal
people come to see them from a great
distance, they will be ill treated.
They will not even talk to them pro-
perly and they depend for their de-
cisions in regard to all matters on the
report of their illiterate and ignorant
chaprasis. For an example, officers on
account of their laziness often send
their chaprasis for enquiries of cases
which occur several miles away oc
even 100 miles away from their head-
quarters. The chaprasis being igno-
rant and illiterate, will bring incorrect
and bias reports and the officers will
make their decisions according to the
reports presented by the chaprasis.
So by relying on these ignorant people,
they have done a great harm to the
social life, customs and usages of the
tribal people. These officers instead
of creating better understanding and
relationship, are creating ill feeling,
disunity and enmity.

Now, allow me, to place a few
suggestions. As I have stated above,
the lands, culture and language of the
tribal people must be given full pro-
tection. The tribal people, particular-
ly those tribes living in the plains,
must be provided lands. How to get
lands is the problem. You can solve
this by abolishing the zamindari sys-
tem and reclaiming waste and fallow
lands and distributing them in such a
way that the tribal people get a subs-
tantial portion of them,

Roads are very important for the
economic uplift of the tribal people.
So roads must be constructed. It is
no use saying -that road-building in
the hill area is very expensive. I have
often heard such arguments from high
officers. It will not at all be expensive
if you care to consider the working
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capacity, the availability of labour and
also of voluntary labour. It will not
at all be difficult to construcf many
roads in the hills also.

Again, the Government must be pre-
pared to grant loans to the {ribal
people. They know that the tribal
people are so poor that they do not
have even a single pie and therefore
they must be granted loans and en-
couraged to start co-operative societies
of producers and consumers. This
will be a great asset and will eliminate
the capitalist from the hills and from
the tribal areas.

Some of the wundemocratic and
uneconomic customs of the tribal peo-
ple should be immediately abolished.
To give education to the tribal
people, primary schools must be estab-
lished everywhere and secondary and
high schools wherever possible and
more scholarships for higher education
should be arranged for the tribal
students. At least one well-equipped
hospital and some dispensaries should
be established in each sub-division.
Cottage industries also should be
introduced. Agricultural and techni-
cal education are required by these
people. So such institutions may be
established in important tribal centres.

Lastly, adequate facilities must be
made available for the tribal people
for appointments in the State and
Union administrative services. Such
officers as that of the Tribal Commis-
sion should be appointed from among
the tribal people.

Now, to carry out all these plans,
Government will require money.
Government may excuse themselves by
saying ‘We have no money; we are
short of funds.’ These poor people
who are anxious to improve and to
develop themselves know where public
money is locked up; and how public
money is being wasted. If the Gov-
ernment nationalise fhe key indus-
tries and the foreign-owned industries,
tax the rich people more, impose a
capital levy and stop the privy purse,
they will have plenty of money in their
hands to help the tribal people and
to raise these people to the level of
other advanced communities. In the
Constitution a promise has been made
that the tribal people will be raised to
the level of other advanced commu-
nities within ten years. If the Govern-
ment are not going to undertake any
drastic and progressive economic mea-
sure, we do not expect any change in
the life of the tribal people. Perhaps
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after ten years a.so the condition of
the tribal people will remain as it is.
In the 1ast Tiwal Conference, we
know that two crores of rupees have
been sanctioned for two and a half
crores of the 'tribal people. If you
divide it, ecah person will get twelve
annas, and as a portion of it will go
to the officers again, it will be eight
annas. On eight annas Government
wish ths ‘the tribal people should be
happy because they will have all round
development. No sensible man will feel
happy because eight annas have been
set apart for the development of the
tribal people. I would press the Gov-
ernment to sanction more money if
they really want to help the tribal
people. If that is not done, even after
ten years, what is guaranteed in the
Constitution will remain an unfulfilled
promise, if not a mere desire of the
framers of the Constitution to help the
tribal people

Shri Frank Anthony: I have sought
through my cut motion to focus atten-
tion on the fact that some of the more
vital guarantees given to the Anglo-
Indian community and also to the
other minorities are either being
stultified or being rendered nugatory.
I think I can claim that for a period
of more than ten years I have never
moved a specific cut motion in res-
pect of my community. I think I can
honestly claim that I have endeavoured
to eschew anything savouring of
narrow communalism. The only
teason why I have moved this specific
cut motion is because .of the vital
urgency involved in this matter and the
immediate need to rectify this violation
guarantees in respect of a small mino-
rity.

I have over and over again empha-
sised my gratitude and sense of appre-
ciation to the Congress party for the
very generous way in which they
treated the minorities when the Cons-
tilution was being framed. I am aware
that these guarantees, so far as the
Central leaders are concerned, were
intended to be implemented. I do not
for one moment believe that the Cen-
tral authorities want these guarantees
to be whittled down or be stultified
in any manner whatsoever. Some of
the guarantees to which I shall refér,
are guarantees which, in the ultimate
analysis, have to be implemented by
the State Governments; the others to
which I shall refer, are the res-
ponsibility of the Central authorities.
But it is not my intention although all
these guarantees which have been em-
bodied in the Constitution and refer
to the minorities are the ultimate res-
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ponsibility of the Home Ministry to
point a finger at the Ministry. I have
the greatest respect for the Home
Minister; I have had a considerable
amount of contact with the Secretary
of this department and for both of
them I have nothing but the most :n-
qualified respect. But I feel that the
stultification of these guarantees is
due either to an unawareness of the
implications or even of the existence
of these guarantees, and, in saome cases
where they have been evaded, be-
cause of some petty and minor official
deliberately evading these guarantees
owing to some hang-over of. som@
sense of hostility or because he feels
he is being clever in evading these
guarantees to a minorily which he
thinks he ought not to llke. The first
guarantee to which I wish to draw the
attention of the Home Minister is
contained in article 30 of the Consti-
tution. This guarantee gives to all
minorities, whether based on religion
or language, the right to estsolish and
administer educational institations of
their choice. The words tn which I
wish to draw the particular attention
of the Home Minister are ‘“of their
choice”. I am sorry that che Leader
of the House is not present here to-
day; otherwise he may have been able
to recall that when this particular pro-
vision was on the anvil and when it
was in the stage of preliminary con-
sideration in Constitution House. I
had particularly asked that to this
guarantee the words should be added:
"through the medium of their mother
tongue”. And no less a person than
Pandit Nehru expressed his opinion
that these words would be redundant,
that here was a specific guarantee be-
ing given to every minority, whether
based on religion or language, to estah-
lish and administer educational insti-
tutions of their choice. According to
Pandit Nehru—and I felt he was quite
right—the guarantees were specific.
“Choice” obviously means choice, and
that any minority, given this right,
would obviously choose to administer
an institution where the medium of
instruction is the mother tongue of
that minority. I, however, had
certain fears. Unfortunately—and I
say this advisedly—educational policy
Is not a Central subject. No two
State Governments—we were aware of
this—have the same educational policy,
and I had entertained a serious fear at
that time that some State, actuated by
intolerant, narrow motives, might pur-
sue policles which would either stulti-
fy or render stillborn this guarantee.
I regret to say that that fear gives
promise of materialising today. I
must make it very clear to the Home
Minister that I am not entering a olea
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for the perpetuation of reactionaryism
in education. No one realises more
than I do that any minority which re-
fuses to move with the currents of
social and educational reform is deli-
berately inviting social and educational
extinction. I want to clarify the
position. There are now more than
»300 schools and educational institu-
tions in this country which are desig-
nated “Anglo-Indian”. Let me make
it very clear that they are not Anglo-
Indian in any narrow communal sense.
In most of these institutions at least
50 per cent. of the pupils are drawn
from other communities. I venture to
assert that today these schools are
receiving unqualified appreciation,
which is proved by the fact that they
have to maintain long waiting lists
 of pupil applicants of every other
community. Uniformity and co-ordi-
nation of curricula in these schools are
sought to be maintained by what is
known as the Inter-State Board of
Anglo-Indian Education. That Board
consists of a majority of Hindu educa-
tionists. Some of them are eminent
educationists. And have the pri-
vilege of being the elected Chairman
of the Board. I venture to submit
that through the proposals of that
Board these schools today are in the
vanguard of the educational progress
of the country. We have given every
conceivable hostage to the fact that
Hindi is and should be the national
language. Hindi today is taught at
increasingly higher standards from the
lowest class in every Anglo-Indian
school. More than that where the
regional language differs’ from Hindi,
we teach it from the primary stage.
These schools are appreciated by the
Hindi educationists who are conver-
. sant with the contribution these schools
are making to the whole scheme of
national progress. '

But what has been happening,
articularly in the State of Uttar
Bradesh and the State of Madhya
Pradesh? One is the home State of
the Home Minister, and the other is
my home State. Education Boards in
Uttar Pradesh and Madhya Pradesh
are pursuing polices—I do not say
deliberately—policies which are mak-
ing stillborn s guarantee embodied
rin article 30. Within a few years it
will be utterly impossible for any
minority to administer any educational
institution of its choice. I do not
know whether the Home Minister will
take this stand—I do hope he will
not—that after all these Education
Boards are autonomous bodies and
no one can blame the State Govern-
ments for the policies, however un-
wise they may be. of Education
Boards. 1 am not convinced by this
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process of reasoning. I do not be-
lieve any Education Board, however
autonomous it may be in theory, can
practise narrow and intolerant poli-
cies unless the State Government
concerned either secretly encourages
or at least connives at those policies.
Now, I am not pointing any finger at
the Chief Ministers of the States. I
happen to know Pandit Pant and I
feel I can claim him as my friend.
1t is not the men at the top, who are
formulating educational policies; it is
the little, myopic pygmies who are
making education the plaything of
politics. That is happening today in
Uttar Pradesh and in Madhya Pra-
desh. I would particularly ask that
the Home Minister—because the unti-
mate responsibility is his—sees that
these policies, which are only being
followed in these two States, are put
into reverse gear.

The next article of the Constitution

to which I wish to draw attention is
article 336. I am not going to read it,
but I wish to point out that under this
article of the Constitution the Con-
ress Party in the Constituent Assem-
ly very generously guaranteed to
the Anglo-Indian community the con-
tinuance of certain quotas in certain
services, namely the Rallways, Posts
and Telegraphs and Customs. Now,
I have not been able to get complete
figures in respect of these reservations,
but I have a communication sent to
me very recently from the Directorate
of Employment in Delhi, and my fear
that this guarantee and these quotas
were not being worked to was, I find
well based. According to this commu-
nication which I have received from
the Employment Directorate it is
shown that for the quarter January
to March, 1952, flve vacancies
throughout the Railways, the Customs
and the Posts and Telegraphs were
reserved for my community. That is
an absurd figure. I know what the
reservations were before 1947, and it
was on the basis of the continuance
of those reservations that fhis guaran-
tee was formulated; and those reser-
vations should run into many hun-
dreds of vacancies. I would particu-
larly ask the Home Minister—he may
not be able to supply me with~ the
figure¥—but I would ask him to su

y me sooner or later—I hope it will
be sooner—with flgures for the year
1951-52 showing to what extent In
each of these services reservations
were made and what the vacancies
were, and what proportion these
reservations represent against the total
of recruitment to these three services.

1 would particularly draw the atten-
tion of the Home Minister to another
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device by which these service
guarantees are being stultified, and
this device is being resorted to parti-
cularly by the Railways and the Posts
and Télegraphs. Overnight, educa-
tional qualifications have been raised
and upgraded. Qualifications which
up to 1947 formed the basis of re-
cruitment to comparatively minor jobs
were overnight upgraded either to
the Senior Cambridge or the Degree
standard. I am ‘in a position to state
that in spite of this overnight up-
grading of these paper qualifications,
the supervening of the babu complex,
the placing of an undue premium on
paper qualifications—in spite of these,
efficiency has not been maintained.
On the other hand, it is a recognised
fact that efficiency has seriously fallen
both in the Railways and in the Tele-
graphs. I was saying that, overnight,
qualifications have been upgraded.
And then there is another graver in-
justice which is there. I have cried
myself hoarse for two years. I hope
I will meet with better success so
that the Government should be able
to see that justice is done. Certain
upgraded ‘qualifications were pres-
cribed after independence for new
recruits. That upto a point may be
understandable. But what I cannot
understand and what I consider com-
pletely indefensible is that qualifica-
tions  introduced in 1947 should be
applied retrospectively to candidates
recruited in 1943. This is what the
Railways have done. This position
is utterly indefensible and ununder-
standable,

My last reference is to article 337
of the Constitution. Under this article
the Congress party was again very
generous to Rguarantee to the Anglo-
Indian community continuance of cer-
tain educational grants. I have al-
ready menfioned that the schools are
being increasingly appreciated. To-
day Hindu educationists who are con-
versant with this type of education
recognise these schools as representing
a valuable asset to the whole scheme
of national education. But what is
happening? What has happened in
Uttar Pradesh? Under this guarantee
for three years, i.e. from 1950 upto
1953, the amount of grant cannot be
touched. But long before 1853 in
Uttar Pradesh I regret to say that the
grant has already been reduced by
about 25 per cent. I want to make it
clear, because I was largely respon-
sible for piloting this provision in con-
sultation with the leaders of the
Congress party and making it part of
the Constitution and I know what was
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intended there was the protection of
the amount of grant. And I must
say this that in other States this type
of education has been most generously
treated e.g. in Bombay and Bengal.
Realizing the value of this edudation
not only have they maintained the
amount of grants in tact but they
have on the contrary increased
them. But in Uttar Pradesh the for-
mula has been maintained in tact.
The formula which forms the basis
has been maintained in tact......

Shri Dhulekar (Jhansi Distt.—South):
On a.point of information, Sir. May
I know whether Uttar Pradesh educa-
tion policy can be condemned in this
House? May I know, how is |t
relevant?

Shri Frank Anthony: On that point
I have already made it very clear that
while I concede that education is a
State subject, this guarantee has beeen
given by the Centre and the implemen-
tation of this guarantee must form, I
submit, the responsibility of the Home
Ministry and that is why is is not the
State Government to which I can go and
say that they are violating this provi-
sion of the Constitution and this must
be implemented. I must come to the
Centre and the Centre alone and ask
the President through the Home
Minister, under the special responsi-
bility which has been assigned to the
President, that he shall see that this
particular guarantee—as all other
guarantees—is implemented both in the
letter and in spirit. As I said, this
has been done in Uttar Pradesh and
I would particularly ask the Home
Minister to look into these matters.
As I have already said, I am not point-
ing a finger at his Ministry but either
from unawareness or perhaps because
of the malafides of some petty
officials these guarantees have been
negated or stultified and I feel, that
the Home Minister will, in looking
into these matters, not permit some-
thing which was claimed as a gesture
of generosity, not permit something
which was given by one hand very
generously by the Congress party to
be taken away by another hand.
even if that hand may be operated at
;a ptiovincial or a State or a parochial
evel.

Mr. Deputy-Speaker: The House now
stands adjourned till four O’clock 1n
the afternoon.

The House then adjourned till Four
of the Clock.
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The House re-assembled at Four of

the Clock.
[MR. SPEAKER in the Chair.]

o g¥w wor : Sir, with your
permission I propose to
speak in Hindi.
= eqw wEiEy, falt A s A afw
2 Hifat a7 frdw & § 1 qgh '
#Aifr o gl Rww Aify 1 ¥ Twa
g fs st & g Aife sk Rfew
Hifas w1 sma g T AT
Tt & R ar | SRR wg AT fF
. “dre a1 sd” (peace on earth)
Irgiq @aTe # i &Y, 3R “refas
#" ( goodwill to man ) smaiq
FOR & FRT 9 A[ET FT HA
1 @ A Hifeat @1 g & s
F IR TR W & TAEE@®  TEE
A qFRR e 3 Far fear 1 &
et § f5 9@ s gl @eg
g qifed®t (home policy) < agw
N nd § 5@
gag fom A A fegem & W
qifedft #1 iq 18 Afq ® FEw
frar o 2w & sx f| AR s
Faw feor 9w & @ g e
. WEISAfS Ffq F | T g7 AT AT
Q@R B9 & JH A0 § AR qH
ot s & @ g v oA
Y TRR 2 ¥ for sgisafs v
F4M

s fggeam & aft wfa ok
Iua g @ ag wifa IR WA g
e Aifer & wrewr § 1 g A ¥ Ny
qT 48 @ T & 5 a1 smw &
Tg qgd wder fggEm Qo €Y &
AT Faeqr & § R a8 5 o Wy
ag Iraew g 5 g7 awh @ @y
R oo R Aife < waga F A
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T ag A Afeat aw Ao
& arg 7ot ar <y § 1 A wf ¥ fady
¥ @ g o & st s ¥ wg awar
g fr oo & e A g Aifa
dr Rfwr Hifa & wro fggam
w1 fax F1 & o fegeam Y o

" amw gfr & s ww & M@

wrow & 5 8 v 7 fow qwm &
we & qi, wg & I wiw & oy
Tred & afewrd @ ¥ w53 4 fF
g Ioir a2 fF oo &1 3@ W
o @) Ao ¥ 2w ¥ fadhr @
¥R F aw A W AREN I
Wy TaaT AR faan & ama o T
™ gx ofen § | ¥feT o9 SR
e fF gw } AR agt N S G
(sabotage) % wifedt w1 @
4 #R N sEwEs gfedew (un-
sociable elements) gak 2w &
% I F} AH FT F A A IqF AW
# s A i Fraw &Y &Y ag T
QT AR Ay TR W & fer ok
AR 3 F Aqren & foR s A g
& F AR X ¥ F 979 Fg qHAT
fF & § ag ad faRel & @R &
AR oo awg 78 AW AE AG 9r
I H IR AW A w9 5 fggem
AT § qgT AL & | I AW A
AT W AW M FT qgq AR § AR
g ¥z g0 g Af7 i g R-
forr ifc & wreor & &)

fedlt o 2w & Aifc i awe
AR g Aif w1 R agr A qwafay
tfefedtd  (subversive acti-
vities ) & #% a1 Frar 1t X fnix
) fegeam & f sy ¥ a” &<
ag @ gaater Afefad A zard
F1 s fear 1 fore s ¥ F e
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[¥10 g2w ¥ ]
g 99w & oY aga awg # waatay
tfefador ot | § wwwar § 5 ag
T Aqfaa 7 e R afz s Wy
W & @ & 7 wgn—fs g

o wiferlt & & wrowr &R &, o

ST a7 qEQ RN A A FTAW
BT I W F amaee ff fFoag F e
FHfTez ATl J, N Ty dEg 7 @A
qTH 43 gu § S7 ¥ qrfyal 7, gL a@
F AR A g a@ T T @
§1 T v wmmi @ ogwd
™ 8 7 wm  wghow
( Communism ) ¥ gt § 1
3T & gwww § fr fege
T Mgmaamgwisfrg o
fegam™ & ov s Af 1 woT
SR 3 FT oA 9w 7% | ¥
T A 2 F1 ARTANI TEAF NN
THAF dogH oqwm gR A s
Ffre Al § aga ¥ srea
AT AT R, AT aga H A g7
ar At qf aweE § 5 I o fret
A I Y AT ¥ g IT T & I
# § o ofr Qo 7¢ av form & o faely
geTd g1 W  (proposal) ®t
gwezfrea ( Constructive ) ar
TIATCHT g7 AT qF | 39 § 1A aO%
g gera T fear mar fF fee e
¥ g et g Afa A ar oy fedew
qifesft (defence policy) = ami
g afgd, afe @om T wER
& gma fad fia f el ag & aat
o #7 A A @), R g 2w WY
fedht s ¥ gfrm & T st
At wht oF | R @ e awe
t ]
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v g fggeam i wegfre arfdy
(Communist policy) #&iF awg
¥ Ay @ IwF AR wew
7Y | o I (legal) &9
g v ¥t dve ( semi-legal )
w7 & R wr weEre (illegal)
T & | @ FgEL AR A FE T T
T aEE  (Over ground) &,
g% =< ar9s (Under gronnd)
g AT oF age fag oA (mid air )
o faz-dm (mid stream)g | @
w9 ¥ g wgt ¥ wegfree wEd
F gard safy ® gERs FA W
s frar | ggt gk i aref
& dq7 A dfdve F Ao w7 e
% ax  (declaration of war)
#gT | ® aY IY g FT T & T )
T A GET g g e e F ad
T do1 g g | § e fegEAw
# dog ¥ T gl TJm Ay
HOg & AT BT AT a1d g /T F |
§ 9 #' g F@eT g § fF
v fegeam @Y @ dw ofody &
Tz Y g i W ) fr ag
AT FWQ & 5 a8 99 7 Foqor FTLAT
qRY & I F IR F ;T FG WA
o gAR graaR & e fafreT
gt o 4 R gl & W fafaz
@ d ) 97 ¥ AT famw dR 9%
W g A g 1 A SR
W ¥ S IO YT I AN G T W
Tga AwaE ga | IR wey fir dwar-
arx ¥ ar, AT & & R, forw
w1 avor qgr aga AW fear omar §
@ T gt safre Wi Row
ma4ifz (Parallel Government)
FIOH WO T ST W Q@ & 1 e
¥ wgr wnge § B oo WO § 4R
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¥t a8 gt = Reow aatiz g
T ¥raw AT G | ASIET, FOX
TR AR e ¥ e ¥ R W
R & ya fer a1 @ § 1 gifaa
foerdt  (agrarian reform) &
w|H ¥ g W Ao fErgEE
(voilent revolution) % fo@
aifrm & o @ & T 3w faew
#Fwf el Fama g AT 39
¥ F3r1 {5 oo ghaae a&=T (surren-
der) i 7 FQ § | ETER A
TaHe q dgl #Y TEHe AT T F
o far gon & fF o Tg awd
ghaardd #1 ? & QY 99 ¥ faerw fedt
Y T &Y FaE)y T8 #Y s )
¥feT @ § g ft ag s d=T-
aX A 9o gl #Y IwT W @
£ 3R ag TEHe F FIT TEAH HET
e g

T fawa § a1 g F, U wEEy,
#% ¥ d9 wfww (Press Commis-
sion) ¥F @R ¥ F& FgU TEAT
g o & a’ & gara fear mar ¢
T amdfas dw fafeexr ¥ g
oo € & fomdt =8 @ o
g @ OFIE F TR ATE
Twew (terms of reference) & #T
g IR afer wfesgs (working
journalists) & TRl W
WA AR Im N o sl
s &9 & @maT W @ 9o
& saraT =BT g R 99 ¥ ferge
¥ afewr srfemga A aga o €0 o
WA Fg FH MG A Ao A€
g

(English translation of the above

speéch)
Dr. Suresh Chandra (Aurangabad):

Sir, with your permission I propose to
speak in Hindi. propo
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The strength of a nation largely
depends on its home and foreign
policies. The foundation of our
home and foreign policies was,
tb my mind, laid by Mahatma
Gandhi. “Peace on earth” and
“goodwill to man” were his watch-
words. Shri Jawaharlal Nehru and
Sardar Patel pursued the two policies
as dictated by the Father of the
Nation. It is our duty at this moment,
when we are discussing our home
policy to pay warm  tributes to our
leader who formulated that policy and
established law and order in the coun-
try. My heart goes to Sardar Patel and
I hope all the Members of this House
will join me in paying homage to
him.

If we find today law and order in
our country it is due to our home
policy alone. Many an hon. Member
seems to have forgotten that it is for
the first time after the great Ashoka’s
age that we have got comblete inde-
pendence and that it is imperatively
necessary now more than it was ever
before that we further strengthen our
home and foreign policies that have
been firm throughout. With all the
experience that I have gained by liv-
ing in foreign countries for several
years I can say that it is on account of
her home and foreign policies alone
that today India can hold her head
high in pride betore all the countries
of the world. I still remember that in
1948, when I was in France, the peo-
ple of France as also the officials of
French Foreign Ministry said to me
that they had no hope of our Govern-
ment running the administration
smoothly and that they did not be-
lieve that we would be able to main-
tain law and order in the country or
continue cordial relations with foreign
powers after the foreign rule was over.
But when they saw that we succeeded
in eliminating all the unsociable ele-
ments from the country and establish-
ing law and order, they were simply
astonished and had nothing but =
great esteem for our leaders. I hav-
spent twelve years in foreign countries
and I can say with some confidence
that t'here i_s a vast difference between
today’s India and India as it was be-
fore the achievement of independence.
Today our country commands far
greater respect than it ever did before
independence and this fact can only be
attributed to our home and {foreign
policies.

'I:'hg success or otherwise of a coun-
try’s "home policy ‘largely depends on
the extent to which subvergjve activi-
ties prevail there. India steps to
crush all subversive activities after
achieving independence. The State
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which I represent was also the scene of
many kinds of subversive activities.
I believe it will not be wrong to say—
I would like to state this with your
permission Sir—that it was this home
policy that helped in establishing law
and order in Telangana and other
places. In spite of the fact that the
followers of my Communist friends
sitting  opposite = me  perpetrated
heinous crimes on the people, I have
no enmity whatsoever with them.
But I do feel that as Indians we should
see that we have an independent
policy of our own which will bring
credit and repute to our country.
Ever since I have come here I have
very carefully heard the speeches deli-
vered by some of my Communist
friends. But I am sorry to state that
there was not a single speech having a
suggestion which could be stated to
be constructive. None of them gave
any indication as to how we should
proceed with our defence or home
policy. They. on the contrary, put
forth such proposals as would only
bring discredit and disrepute to our
fair name. I am simply sorry for it.
When we make an analysis of com-
munist policy in India it reveals itself
in three different aspects, namely,
legal, semi-legal and illegal. In other
words, we can call them over-ground,
under-ground and, probably, mid-air
or mid-stream aspects. Our Com-
munist friends have tried to sabotage
the country’s progress by such activi-
ties. Here in this House also the
leader of the Communist Party had
called the President’s Address ‘a de-
claration of war’. I was simply sur-
prised to hear him utter these words.
I felt like sitting in the Parliament of
some other country rather than of our
own. May I tell you, Sir, what has
been said about our Communist
friends, who in spite of such a fine
home policy of India, claim that it is
only they who can do good to all.
Hyderabad’s Chief Minister and Home
Minister were here today. I had a
talk with them particularly on this
subject. 1 was much pained to hear
what they told me in this behalf.
They told me Sir, that in Hyderabad
and Telangana—the places which are
so often referred to—our communist
friends are trying to establish a paral-
el government. But I want to make
it very clear that they can never
succeed in establishing a parallel
Government there, They may laugh
at it but the fact remains that such
attempts are being made in the dis-
tricts of Nalgonda, Karim Nagar and
Warrangal. A stage is being set there
for violent revolutions in the name of
agrarian reforms. I have had talks
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with several persons on this subject.
I suggested to them that since the
Hyderabad Government had announced
that no action would be taken against
the Communists if they surrendered
their arms, it was high time that they
surrendered them. But they woulkd
not listen to it and even today we find
that they are armed with all sorts of
weapons. Not only this, they make
allegations against the Government.

Having said so much on this subject
I would speak a few words about the
proposed Press Commission. I would
request the hon. Home Minister to lay
down the terms of reference of this
Commission as soon as may be, ‘and
make provisions for the representa-
tion of working journalists therein.
The earlier he does it, the better.
This will benefit all the working jour-
nalists of India.

Pandit Munishwar Datt Upadhyay
(Pratapgarh Distt.—East): Before I
discuss the subject before the House I
would like to submit that certain re-
marks which were made on the floor
of the House this morning by the hon.
Member, Mr. Anthony were highly
unjustified. A categorical attack was
made on the U. P. Government and
he said that the U. P. Government was
not fairly treating the minorities. I
think it was_not a proper forum for
the hon. Member to raise this ques-
tion. There is a representative of the
Anglo-Indian community in the U. P.
Assembly also, and we never heard
any such complaint with regard to the
treatment of the minorities. I think
the hon, Minister for Home Affairs,
who 1is an ex-Minister of the U. P.
Governmenf, would robably have
been more surprised fhan myself to
hear the remarks that were made on
the floor of this House by the hon.
Member. If I go into the details and
discuss as to the veracity of the state-
ments he made, I think I shall also be
committing the same mistake of dis-
cussing that subject matter on the
floor of this House. All that I would
say, therefore, is that the remarks
made by him were baseless and abso-
lutely unjustifiable. That is to sday the
least about it.

As the time is short I shall proceed
with the discussion of the cut motions
before the House, and I shall deal only
with certain aspects of public security
and public services. As regards pu-
lic security, the Government of India
is not responsible for security in the
States. It is the State Government
that is responsible for security inside
the State. The function of the Gov-
ernment of India is only of an advi-
snry and co-ordinating nature. But
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before dealing with the security ques-
tion I would make my submission in
regard to the question of public
services.

So far as the services are concerned,
the Government of India is not res-
ponsible for States’ services. It is res-
ponsible only for Central Services and
also for all-India Services that sare
Jointly organized and maintained by
the Government of India and the State
Governments. There are numerous
Central Services under the different
Ministries. The Home Ministry is res-
ponsible only for regulating matters
of general applicability to all services
and for the maintenance of a common
standard of recruitment, discipline
and conditions of service. That is the
amount of responsibility that the
Government of India has in respect of
services. But then to say that it bas
nothing to do with the other services
is really incorrect. I would submit
that of late the huge growth of the
establishment and the staff of all
services has become so unmanageable
that it is not possible to maintain any
system, to have any organisation, or
to have efficiency. The functions are
overlapping. There is want of co-
ordination. There is want of efficiency
in the working of the different Minis-
tries and Departments. As we have
seen, several attempts have been made
to reorganize the services. But we have
not yet succeeded or reached any
such stage that we can say that there
is sufficient co-ordination and there is
sufficient efficiency.

Our services have played such an
important part after "partition that
they occupy a very prominent posi-
tion in the "administration of our
country. They occupy a very impoy-
tant position especially because it is
the attitude of the services that mostly
matters to the common man in the
street. If the behaviour of the ser-
vices is good, if the behaviour of the
services is helpful, it is only then that
the common man in the street feels
that there has been a change in the
Government. There is no doubt that
there has been considerable improve-
ment in this direction and our services
have been very helpful. But then,
still there are black-sheep, and as I
have submitted, the organisation is so
big, so huge that things have almost
become unmanageable. We have a
shortage of efficient and experienced
officers. Due to that the efficiency
that we want to introduce into our
services is not yet obtainable. But, if
the human material of which the
services are made is satisfactory, then
the system and organisation can be
introduced c¢ren later on.
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As regards the human material
there are big complaints made by
the Members on the Opposition.
We should admit that there are certain
cases of corruption, indiscipline and
misconduct in the services—as it 1is
usual that there are black-sheep in
every fold. But then our duty and
the duty of the Government is that
such cases should be dealt with ex-
peditiously and effectively. Unless
these cases are dealt with properly, it
will be an encouragement towards
corruption, indiscipline and miscon-
duct, and I think that will demoralise
the entire services. While dealing
with such persons who have been
charged with corruption, indiscipline
and misconduct we have to look to
the rules also. There are rules and
regulations for these things. Then
there is the machinery, the human
agency that deals with such cases.

As regards the rules, my experience
is this. A number of cases came
before the Public Accounts Committee.
And in those cases it was found that
on account of the defects and draw-
backs in the rules, those cases could
not be effectively dealt with. The
matter was referred to the Govern-
ment, but I think there has been no
revision of those rules. And I find
that there is considerable .reluctance
on the part of the Government to
revise the rules that govern the con-
duct of the services, because, as I
have_ seen. a certain Act was passed
by the Provisional Parliament. I
think it is Act LXI of 1951. This
Act was meant for framing rules for
the conduct of the services. But no
rules have been framed as vet, and
the same rules which were framed by
the Secretary of State for India—the
same old rules—are continuing. These
rules that were to be framed under
this Act were to be laid before the
Parliament. I do not think that they
have been framed at all or even Iif
they are framed. they have not been
laid before Parliament. So, this re-
luctance on the part of the autho-
rities not to revise the rules govern-
ing the conduct of services will not
be tolerated in the future. In this
Act it was provided in clause 4 as
follows:—

“The continuance of existing
rules or rules in force immediate-
ly before the commencement of
this Act and applicable to A]l-
India Services shall continue w
be in force and shall be deemed
to be rules made under this Act”.

So they are trying to give permanency
to these rules that existed before. This
reluctance on the part of the Ministry
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to change the rules, I think, is not
desirable. These rules must be modi-
fled early. Then there is another
change, as I submitted, that is the
human agency. the machinery. We
have seen in the proceedings of the
Public Accounts Committee that the
heads of the Departments were not at
all helpful in this matter. They were
also reluctant to help us to the extent
that they should have helped. This
was raised again and again before the
Public Accounts Committee and
have seen that no action was taken.
As a matter of fact the experience of
other persons of the previous Public
Accounts Committee is also the same.
They were constrained to remark in
respect of the help that they used to
receive or they could receive from the
heads of Departments. They did say
that they could not get any help from
them. I do not propose to read what
they have said because my time is very
short. My submission is that these
rules should be revised.

Then I come to the other aspect' of
the question, namely, the reorganiza-
tion of the services. As I submitted
the staff has grown so huge, and
several attempts have been made to
reorganise services. A number of
. Committees were appointed. The most
important of these Committees is the
Ayyangar Committee. They submit~
ted proposals. The Economic Com-
mittee was there which also submitted
its proposals. Then there is thg Sec-
retariat Establishment Organization
Committee which also made proposals.
The Ministry itself made proposals.
In spite of all these proposals and
reports, no steps have been taken to
implement them. The result is that
they have been going on increasing the
number of Secretaries, Joint Secreta-
ries, Deputy Secretaries and Under
Secretaries as they liked. There is no
limit to them. If I now propose that
anotlier Committee should be appoint-
ed to go into these questions, the fate
of that Committee would also be the
same. My submission now is that this
House should take this matter into its
own hands and a Committee of the
House should be appointed by this
House to look into such matters. The
Committee might see what proposals
have been implemented and what not
and why. There should be a perma-
nent machinery and it should place
the records before this House every
six months. It is only then that we
can be effective in this respect.

Then :1 come to the public security
question.
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Mr. Speaker: The hon. Member bas
only one minute more. I have already
given him two minutes.

Pandit Munishwar Datt Upadhyay:
Very well, Sir. The Police Department
was organized in 1902, as far back as 50
years ago. It reauires reorganization
because the outlook and the functions
‘of the Police have fundamentally
changed. We might require to move
police forces to go from one State to
another. Therefore, there should be
uniformity, in equipment, in training,
in discipline, in arms and in dress.
In order to have more mobilily and
utility, we should reorganize this
Department. We have seen that we
had to establish a Special Police Es-
tablishment in Delhi for dealing with
cases that came up after the war.
They were cases of corruption and em-
bezzlement. So far as the Police
organization goes, it is very incom-
plete. We require a Committee to be
appointed so that that Committee
might go into all these details and
we might have a Police Organization
which might suit the needs of our
time. I would submit that the work-
ing as at present in the Special Police
Establishment is not very satisfactory.
1 have seen that convictions are almost
50 per cent., the acquittals are about
50 per cent.. and the defect lies some-
where in the prosecution and in the
investigation. There is not the full
co-operation from the State Police and
that is why they do not succeed in the
prosecutions. The State Police is very
reluctant now to render any help. I
also find that the deputation that
used to get in the Special Police Es-
tablishment is not forthcoming now.

I would submit that a Committee
should be appointed so that this
matter may also be looked into.

In conclusion, I suggest that service
rules should be revised and that a
Committee for inquiring into the
Police Department should be institut-
ed. Though I could not make my sub-
mission, there is need for appointing a
Committee in respect of reorganization
of jails also.

Shri A. K. Gopalan (Cannanore):
The function of this Ministry i{s main-
taining law and order in this country.
I will first of all go into the details
and explain how much money is spent
for this purpose. The Centre main-
tains its own Police, apart from what
is maintained by the States; on this
item is spent Rs. 65 lakhs. The Minis-
try  under. the head ‘Delhi'—Demand
No. 56, out of a total grant of rupees
onie crore 27 lakhs spend on the Police
rupees one crore and 22 lakhs, Apart
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from this, the States Ministry also
spends a large sum of money on the
Police. Out of the total grant for
Part C States, 25 per cent. is for the
Police. Besides that there is “Re-
lations with the States”, and out of a
total grant of Rs. 55 lakhs under this
head Rs: 46 lakhs goes for the Police.
Apart from the above two Ministries,
the External Affairs Ministry also
maintains the Police under the head
“Tribal affairs’ and out of a total of
rupees two and a half crores, one crore
and 83 lakhs are spent on the Fron-
tier Constabulary. I do not wish to
go into further details, but all this
is spent to maintain law and order
in this country. There are three or
four States where the money that is
spent on the Police under all these
items comes 1o about 25 or 30 per
cent. of the total grant. As far as
Tripura is concerned, the position is
what we have heard in Parliament.
We have heard that a Member of
Parliament had been arrested. 1 need
not go into the details, because the
matter has been placed before the
Privileges Committee. There is sec-
tion 144 for two months there and
the reason for that is that the Magis-
trate thinks that there may be some
disorder in the country. There can-
not be meetings there. Even six
months back when the election took
place and merely for the purpose of
doing propaganda, when 1 went to
Travancore and. Cochin, I was served
with a notice under section 144. When
I went to Hyderabad, I was served
similarly with a notice. I wrote to
the Magistrate and‘ to the officers
concerned saying that if necessary, I
would even give a copy of the state-
ment that I would be making. I
told them that I had come only tn
do propaganda for the coming elec-
tions. Even then there was no change
in their attitude. The same position
still obtains in Part C States. _And
a huge sum is spent on the Police
forces in the States, for maintaining
law and order. The hon. Member
before me spoke about some state-
ments made by the hon. Minister of
Hyderabad and that a paralle!
Government is going to be set up in
Hyderabad and that something is
happening there. I shall deal with
it a little later. They say it is for
the maintenance of law and order.
What is law and order? We are hear-
ing of this law and order, not now.
Even years ago We have heard of it.
When the Britishers were here, they
said that they wanted to maintain law
and order. It was ig the name of law
and order that the massacre of Jallian-
wala Bagh was committed. Se many
other massacres were committed in the
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name of maintaining law and order in
this country. But, we know that it was
not for maintaining law and order; it
was for maintaining foreign domina-
tion in this country; for fighting ‘he
national movement in this country.
For suppressing the national movement
in this country the words law and
order were used. That phrase was
used only for the rulers remaining as
the rulers. Today when we say law and
order, we have to examine for whom
it is used; to defend whom, and to
suppress whom it is used. When
there is a dispute between the mill-
owner and the workers, a tribunal is
appointed and an award is given.
There are hundreds of cases in this
country where, instead of implement-
ing the award, the mill-owners cause
a lock out. When the workers @ght
for their rights, and boycott shops,
the workers are arrested, sent to jail
and firings also take place. The
Government appoints a tribunal and
the tribunal gives an award. It is the
duty of the mill-owner to obey the
award. When he resorts to a lock out,
instead of the workers being helped,
it is the mill-owner that is being
helped. In the whole of India,
peasants are evicted from their lands
ap(} houses in which they have becn
living for so many years. Instead of
helping the peasants, in the name of
law 'and order, they are being evicted
forcibly. Even yesterday in the papers
I read that at Kuthattukulam in Tra-
vancore-Cochin, 150 police-men went
to a place where 500 Harijans had
begn living for years and forcibly
evicted them. The place was not used
by the Government; but it belonged
to the Government. Even pregnanut
women have been turned out. When
the refugees fight for their rights,
when others fight four their rights,
when the workers fight for their
rights, when peasants fight for their
rights, when these people want a place
to live in law and order is not used to
help them; but it is used to help the
other side. There are several instan-
ces; I do not want to go into details
because so many things have Dbeen
said again, Whenever we want to
said again. Whenever we want t2
say something, murder, loot, arson.
violence, these are the words used.
Today I can glve instances where
the law has been violated by the
Government servants themselwvcs.
The law. of the Government, the rules
of the Government have been violated
by their own executive officers. I do
not want to say of others. I ask, is
there any law in this country by
which a woman can raped? Today,
I am in possession of an open letter
which was sent to Mrs. Kuttiammalu
Amma—I can give printed coples of
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that letter saying that a woman was
arrested, was assaulted and stripped
naked by the Sub-Inspector of Police,
C. K. Govindan Nambiar. Copies ot
the letter have been sent to some
Members of this Parliament also..

1 say, there is the Criminal Proce-
dure Code, there is the Indian Penal
Code, there is the Preventive Deten-
tion Act. We have heard of many
cases where a habeas corpus petition
was flled before the Supreme Court.
and the persons were asked to be pro-
duced and it was said that they could
not be found. I have got the names
of those persons. When the Judges
asked where they were it was said
that they tried to escape from custody
and they were shot dead. There are
24 instances like that. We have also
read in the papers that these things
are said before the Supreme Court.
I am not talking of the hundreds of
persons who have been shot dead.
When 1 went to the Andhra districts,
1 went to a house. The mother said
that her son Mohan Rao was studying
{n the college, and when he was re-
turning from the college he was taken
away. She said, ‘I want to see my
son; 1 want to know whether he is
alive or whether he has been shot
dead’. 1 wrote a letter to the then
Chief Minister of Madras, Mr.
Kumaraswami Raja, to say, let the
mother be told whether her son had
been killed, or where he was so that
gshe could go and see her son. I cited
40 cases like that. I heard similar
stories in Andhra and I wrote to the
Prime Minister saying that at least
for the sake of humanity, let the
mothers and others be told as to what
has happened to their sons. Nothing
{s known about these people. Some
workers were taken away from the
Railway Station. What ‘1 submit is
this. There is law in this country. If
1 have committed a crime, I could be
tried before a court and be hanged.
If 1 have committed murder or any
other crime, I can certainly be tried
before a court. When a man is arrest-
ed and detained inside a jail, with-
out being given an opportunity for
trial. then if people are taken outside
and shot dead, then, I say. certainly
it is not for maintaining law and
order. It is only that there is no aw
in this country. There are many such
instances. I have got copies of these
reports. I would request the hon.
Home Minister to have an enquiry
into these things. Even before we
had asked that there might be an
enquiry. I do not deny that
there have been violences in the
country from the side of the people.
- There have been violences. I say we
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must know the circumstances why
so many persons have been killed, why
so many school children, while re-
turning from schools, and workers re-
turning from outside have been taken
away and detained without being
given an opportunity for trial. When
such open letters are written and
distributed among the people by those
who have suffered, signed by them,
certainly they have no illusions about
law and order in this country. The
other day, I got a letter from the
wife of a Government officer in the
Punjab, saying that she was taken to
the police station, and so many
things were done. I do not want to
refer to all these things. I have got
all these with me. I only want to
request the hon. Home Minister to
enquire into these things like torture
of women etc. In the Andhra dis-
tricts, I heard that at Elameru in
Krishna District, three hundred per-
sons were stripped naked by the
police; then they were forced to
march along the roadside, and
placing a photo of Mahatma Gandhi,
they were asked to prostrate before
that. A question was also put in the
Legislative Assembly in Madras, by
Mr. Kurmayya, the Harijan Minis-
ter. There are such other things.
When such inhuman atrocities had
been done, is it not the duty of the
Government to check or find out
whether it was true or not. There is
another thing. In the Salem jail, in
one day 23 prisoners were shot dead.
We have never heard of such a
thing in the history of our country,
even during the days of the British.
You have to prove that these 23
people were such dangerous people
It is the duty of the Government to
tell the people that they have killed
23 people because it was such and
such a thing that they committed. An
enquiry was made. Officers were
appointed for the Commission of
enquiry. They went to the jail and
they made an enquiry. I wrote to the
Prime Minister about this. At the time
of the elections and before the enquiry
so many petitions were sent. Even
today that report is not published.
They may be charged with violenze
and all those things. When the
Government have held an enquiry
into the matter and when the
Government have got the report
before them, it is the duty of ihe
Government to tell the people that
these prisoners committed such and
such a thing and so Government were
forced to kill these 23 people in the
said ‘jail. So, what I have to say
is: let us enquire and find out why
these things are done.
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There is the Preventive Detention
Act and then there are so many other
Acts. The Police and the Military
go to the villages. There they do so
many things to the people who be-
come desperate. When they go
there, they burn houses. I was my-
self present in the villages of Malabar
and Tamil Nad and other places. I
can give the instances of Hiranyan
of Tanjore and Manavalan of Madura.
He was taken outside, he was tied to
a post and shot dead. Both the
mother and the father came to me
crying and saying he was shot dead.
In all these cases it was done like
that. When these stories are there,
everywhere, the duty of the Govern-
ment is to see that they have done
everything according to law,

Not only that. As far as the Pre-
ventive Detention Act is concerned, &
Bill is coming bhefore us. I do not
want to say anything about it now
I only want to refer to the judgment
of the Supreme Court in A, K. Gopa-
lan versus the State of Madras—page
58—about the Preventive Detention
Act. Justice Mahajan in his judg-
ment says: “Preventive Detention laws
are repugnant to democratic consti-
tutions and they cannot be found to
exist in any of the democratic coun-
tries of the world.” You cannot find
preventive detention in any of the de-
mocratic countries of the world. 1t is
not any Communist agitator who
is saying this. It is the Justice of
the Supreme Court that is saying
that in no democratic country of the
world can such an Act be found. There
is no use calling me names or talking
of violence, arson. loot and murder.
Here is a Judge who, when I flled a
habeas corpus petition, has delivered
judgment saying that nowhere in the
democratic countries can you find
the Preventive Detention Act.

When we come to the Preventive
Detontion  Bill. T will have an oppor-
tunity of speaking about my own
arrest and the grounds of detention.
I was a Congressman in 1935 and in
1947 that was a ground of detention.
and Justice Mahajan in the Court said
to the Advocate-General: “Is it a
crime, and should you bring today
whatever he did then? He was then
a Congressman, he fought against
foreign domination, and that cannot
be a crime today. It is only patriot.
ism. Such grounds I do not pass.”
When you have given liberty to the
Executive and the officers that they
can detain a man on any ground when
you want it, when there is the Pre-
ventive Detention Act, when there are
other things, when the Police can go
to any village and do anything, cer-
tainly the persons there think that
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there is no safety for their property.
that there is no safety for their lives,
that there is no safety for their
womanhood, and they think: Why nof
let us defend ourselves for the sake of
our lives, for the sake of our property,
for the sake of chastity of our women,
and why do we not die? So we see
that it is the violence of the Govern-
ment, giving these powers to the
Executive and asking them to attack
persons and kill them—it was this
that was responsible for the violence
of the people.

As far as other matters are con-
cerned, because I have no time I can-
not go into them in detail. At least if I
am given one or two minutes more, I
will be able to......

Mr. Speaker: He can take a few
minutes.

Shri A. K. Gopalan: Then, the next
point that I have to speak about is
Police Administration. What about
the salary? We have not been able to
effect any change? Why is it the
Policeman does all these things. Be-
cause he has been brought up angd
given training by a foreign Govern-
ment so that he may not think that
the people of this country are his
own brothers. The M.S.P. of Mala-
bar is a special instance in the whole
of India. They are kept at a place,
they cannot go out from there, they
cannot see any people. Every morning
they are given training how to beat
people whether on the head or on the
back or the chest, how to kill people.
That is the training given to them. No
social education is given to them.
They are not allowed to move ireely
with the people.

Even a Sub-Inspector of Police who
must be tip-top gets only Rs. 75 cr
Rs. 80 starting. If there is corrup-
tion—and there is plenty of it—it is
due to giving Rs. 75 or Rs. 50 to the
Policeman. And the Policeman cer-
tainly cannot organise themselves
in Trade Unions. So certainly he will
ask anybody whom he sees on the
road side he will ghut him up, beat
him and ask for four annas. He is
really suffering. He does not find
any other method, so he does things
of this sort. A new training must be-
given to them. We have to ask the
responsible Congress Government
here which is founded upon truth,
non-violence and all these things that
our Policemen must be made to feel
that they are there only to serve the
people, and that theé pay of these
Police Officers as well as those of
poorer servants like Jail Warders should
be increased. The pay of the poor
Jall Warders inside the jail should be
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raised. They are the poorest peqple.
Inside the jail also so much of business
is done. (Interruption). Sometimes it
is found out. We all know that as
Congressmen in jail and we might
sometimes have also used them. That
is the position in which they are.
Whenever I asked them they also used
1o say: “We have got only this much as
our pay.” Unless and until they are
given a good training. unless and until
their salaries are raised, and unless
and until they are allowed to move
among the people, not with lathi and
bayonet, but as ordinary men saying to
people ‘We are your friends, we beat
You only when there is an occasion to
beat you' things will not improve. But
such a_ thing is not attempted even
now. There are so many political pri-
soners in Madras. and in Hyderabad
and in other places. The food given to
them as also the treatment given to
them has not been changed because
lately, as early as eight months ago, I
was inside the jail—I think I was the
last to come out of the jail—and there-
fore T know more about the facts. as
to what food is given to them and what
treatment is given to them.

While I do not want to say much
about the money that has been spent
on the officers. and the top-heavy Ad-
ministration. I want to say one thing
about Demand No. 55 relating to Cabi-
net; the estimate for the year being:

For 13 Cabinet Ministers Ra. 4,868,000
For 7 Ministers of State Rs. 2,652,000
For 6 Deputy Ministors Rs. 1,44,000
For officers of Prime Minister's

Secretariat Rs. 1,91,000

While these huge sums are paid over
to the Ministers and other bizp officers,
what is left for the peons, the chapra-
sis, the daphedars, the grade III clerks
and others? What I say is that if there
must be efficiency among these people,
‘who are working like us, their pay also
must be increased. Therefore, my re-
quest to the hon. Minister is this.
Raise the pay of these people, imple-
ment the Central Pay Commission’s re-
commendation for all Government ser-
vants. treat the Provincial Government
servants also on a par with the Central
Government servants, because the
Constitution guarantees equal pay for
equal work. But actual conditions are
quite the reverse of this. We find that
between two people. one working in
the emoloy of the State Government,
with the same qualification. and the
other  working in the employ of the
Central ~ Government, there is a very
great difference in pay. although both
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are doing equal work. If the Govern-
ment wants to find money for this, my
suggestion is to cut down the Presi-
dent’s salary to Rs. 3,000, the an of
Ministers to Rs. 1,000, and also the pay
of the top-heavy officials. Then the
money for all these things can be
found. I say this because we have a
duty towards the people, we owe a
duty towards the people. The other
day, the members of the Cultural Dele-
gation to China who have recently re-
turned from that country told us that
the Ministers there are getting only Rs.
500 p.m. plus a car, and a free house.
The minimum salary in that country
for anybody is Rs. 100. They have
done all these things in that country.
That is the reason why the confidence
of the people is there in the Govern-
ment. I say that if there must be effi-
ciency in the Central Administration,
the pay of all these employees must be
raised. For that purpose, no doubt,
the Ministers and the high officials will
gave to do a certain amount of sacri-
ce.

My request to the hon. Home Minis-
ter, before I resume my seat is this. I
have got with me all these papers, I re-
quest that an inquiry be made into all
these things, that are current in the
country to-day, so that those who are
responsible for them may be punished.
and the whole Police Administration
may be overhauled in such a way that
the training given to them under the
bureaucratic regime may disapoear,
and we can think of the police as the
police force of a free country, of a free
Igdia.

* Shri Bhagwat Jha (Purnea cum
Santal Parganas): So to the ‘“novel
pronouncements series” of the Opposi-
tion. everyday something fantastic.
clothed invariably in superlatives, is
being added. This novel series of pro-
nouncements was started rightly with
a statement “full of fury and fire signi-
fying nothing” from the Opposition by
Mr. Gopalan when he said that the
President’s address was a ‘declaration
of war against the common man’
Then came another statement that our
foreign policy was the whims and cap-
rices of an individual. Then came a
third statement in the novel pronounce-
ments series that our industrial policy
was neither national nor rational. And
here comes another statement—pro-
nouncement rather—manufactured ina
fareign laboratory that we have got
no home policy. I was astonished to
hear this from a Member who belongs
to a party who are experts and adap-
ted to these things for the last so many
years. What about those Congress-
men who have been murdered. hund-
reds of them. in cold blood? What



2491 General Budget— 25 JUNE 1952 Demands for Grants 2492

Government, an Act of this type
been perpetrated in the South and in should be in our hands so that in
so many other parts of this sub-conti- times of need, in times of emergency,
nent? And today they claim and de- we can have measures against those
mand that there should be an inquiry. anti-social and anti-national forces in

about those heinous crimes which have

What inquiry? Inquiry by? those who the country.
are experts in these things? Again the Opposition has said, ‘Why
I know they are adapted to repeating not go to an ordinary court of law and
the same charge again and again and convict them? We know and I think
we are not experts in those things. the Opposition also agrees, that ther2
They have 1eferred in this House to are criminals, there are persons who
an assault on a woman by an Inspector. are adepts in these activities but we
Then they take another instance of as- cannot find them out. It is not 2
sault in some particular State, say, the question of law. it is not a question of
Punjab. 1 say in democratic coun- expediency; we want that such an Act
tries like England, the Government should be there, such a measure
do not fall on such petly issues: tmey should be there, so that we can take
fall on policies. I say if that inspec- action in emergencies. I can assert
tor committed a heinous crime. he here in this House that if the Preven-
should be hanged. If such instances tive Detention Act is meant to crush
are being perpetrated in this country, the Opposition, I will stand against
they should be given the maximum it and fight every inch.
punishment. But does it mean that . .
these crimes tihat ar% being il’ec;'ipefjx-ati [MR. DEPUTY-SPEAKER in the Chair]
ed and committed by an individua .
inspector here and there be allowed to If I feel that our demfocra:ic
reflect the home policy of the Govern- Government takes advantage o $
i Act to crush the Opposition and all
ment of India or the Government of f
a particular _State.  (Interruption). other parties, I think myself and
They may have committed such many of my friends will jO!n with the

crimes and I do assert in this House Opposition and fight out this Govern-

that our Home Minister should ment. But let them not, by only
take into consideration such crimes picking an instance here and an
when they are committed. But may I instance there, condemn any Govern-
ask the Opposition does it show that ment.

on the score of these particular ins- I took my stand here purposely for
tances the policy of the Government speaking on tribal people’s affairs but
should be condemned? I could not check myself seeing these

Then, coming to the Preventive De- big pronouncements and daily addi-
tention Act. They have particularly §~ Wgtions to the series that have been
mentioned the Preventive Detention{ [ rightly started by Mr. A. K. Gopalan,
Act. Before coming to this House, I ': the leader of the Communist Party.

was of opinion that this Preventive '~ ' And now switching over to the tri-
Detention Act was rather going too bal affairs, I beg to submit that I be-
far. But today I feel that this Pre- long to a district known as Santal
ventive Detention Act is essential ir Parganas where 40 per cent. of the
order to prevent disorder and disrup- population ‘is that of Santals. Most
tion.  (Interruptions). When such of them live in mountains. Most of
things are being committed in this them are mountaineers called Paha-
country when persons from outside rias. They are persons bold enough
are engaged in subversive activities. to face even tigers with primitive
when underground  activities are weapons. But their condition today is
going on to demoralise and undermine very miserable not due to the act
our Government. it is essential that that nothing has been done for them
we should have some measure in our by the Government. I know that the
hands to take action in emergencies. Government under its Five Year Plan
With war clouds gathering and some- are keeping three crores of rupees
times war drums being beaten out- for the uplift of north eastern tribes
side I feel that this Act i{s more essen- including Nagas. I also know that
tial for national safety and security. rupees two crores annually are being
In a war of modern set up Army do granted@ to different States for the wel-
not march first rather the under- fare of these tribal people. But what
ground forces. the Infiltration. sabot- I suggest is this that any amount of
age. fifth columnists and spy rings— money spent on opening up schools ete,
these come in advance and then comes will not have the desired effect that
the conqueror. So when all these we want to achieve. We have to
things are being done and when a part bring about an entire change in their
of the populatior. of our sub-continent outlook and that I suggest must he

are engaged in subversive activities done. I can give one instance here.
in infiltration and in demoralising In the district of Santal Parganas
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about one lakh Pagharias live on
mountains. We persuade them to
come down but they do net agree. So
much about these Paharias, and San-
tals and then there are Naga tribes in
our eastern part of the country where
they feel that some day some Naga
king will come “to rule over all who

eat from the wooden platter.” F[hese
conceptions are to be changed
and they cannot be changed through

your welfare departments and
through your special officers. We
must have officers who can go and mix
with them and who can go and eat
and drink with them. And if
occasions demand join them in
‘Pochai'—their special preparations
and only.then can something be done
to change their outlook. There they
must go and even dance with the San-
tals. Unless they can do that, it is
impossible to bring about any change
in them. I can say most of the
Members are not aware of these San-
talis troops whom I have seen dancing
and taking part in all such activities.
(Interruption). There are males and
females who dance. So what I would
suggest to the Government is (hat
they must take precautions to keep
not only special officers but such
officers as Deputy Commissioners and
District Magistrates and Agricultural
officers who know their language,
habits and customs. They must have
a co-ordinated plan to touch their
sentiment and to feel their pulse.
Only these welfare Departments
would not be able to have the desired
effect because these tribal people are
very bold people. It is very hard to
make them speak untruth. I nave
seen them in the two elections. In the
elections in the year 1937 when thess
damindars approached them for vote.
thieg refused to give their votes, and
said:

A qH o 8 AT A IR wiaw W
Nz W)

[We will not vote for you, we will
vote for the Congress.]

In the last election I went to them
for my vote. So they spoke—Bang
Dangra baksa; Sim Sandi ra Bharaw
pa—meaning that not in the box with
oxen as symbol, rather box with cock
to be fllled in. I have seen them
working but still I feel that they are
not lost. They are ignorant people
and out of this ignorance some people
are making capital. Dr. Varier
Elwin, the anthropologist has sug-
gested in his book on Tribal Affairs
that there should be ‘“forest sanctua-
ries” where they should be segro-
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gated. Some political friends are out
to make capital out of it and de-
mand a separate Province for them.
These anthropologists like Dr. Varier
Elwin have said that these persons
should be segregated in areas where
the Indian civilisation might not
contaminate them. That is what that
‘anthropologist has written. I assert

‘that these political friends who are

out to make capital out of it should
not be allowed to have their way.

5 P.M.

One word I have to speak regarding
missionaries. I have all respect ‘for
missionaries. 1 know of a missionary
English woman Ursula Graham Bower

who in 1937 defying all conveniional
ban. venturing too far in unknown
regions, for consecutive ten years

lived with Nagas and Paharias in the
hilly tracts so much so that she was
called their long lost goddess
‘Gaidilin’. I have seen these mission-
aries in my district which consists of
40 per cent. or about eleven lakhs
of Santals. I am speaking from my
experience. I can say that in the
guise of religion and in and within
the church walls they have instigated
the Santals. They have told them
that these Dikus (Non-Santals) are
dacoits. They are chors. Kill them.
That is what they are doing in Santal
Parganas. I was not enraged because
they are simple people and innocent
people, but these missionaries in the
guise of religion and in the name of
God are doing all these things. I can
say that the Government should take
care that such persons are not allowed
to have their way. Of course they
have got freedom of religion under
the Constitution. Nonetheless in the
name of this Constitution they should
not be allowed to misguide these in-
nocent people and led to commit
violence. In the last election rthey
have actually committea vialence.
Their activities should be checked
completely by Government so that
they are not allowed to play with the
lives of these innocent people.

One word more and that is with
regard to their welfare. They must
be kept aloof from these missionaries.
To give them proper trroining, small
industries must be opened e.g.
cottage industries. I have heard that
textile industries and irdizenotis in-
dustry in- Lushai hills have been
destroyed. Small industries of these
tribal people like Sabai grass and
pig hair in Santal Parganas had
been lost to them because your officers
could not take preca'{'ns !o see that
these things are *vailable to them: 1@
say that these smail Inadusinies snrvla
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be opened in those areas, The in-
teresting Oasis where ‘“the dog-eat-

dog existence of modern economies
has not swamped the primitive de-
cencies”, in the admiring language of
Ursula Graham Bower, will be possi-
ble only if we are able to tear down
the economic pressure which threatens
to undermine the stability of tribals
as of other Indian Society.

Mr. Deputy-Speaker: I would call
the hon. Minister at 5-30. Now it
two hon. Members can speak I will
apportion time accordingly.

- r. Krishnaswami (Kancheepuram):
It is with feelings of sadness that I
rise to participate in this evening’s de-
bate. The area of personal freedom
the area of civil liberties already res-
tricted, have been further restricted
during the last year or two apd I have
to ask myself this questionﬁs indeed
most Members of this House have to
ask themselves this question: Are we
on the road to democgacy or are we on
some other road? Our voices may be
few today, even though they be the
authentic voices of democracy but o{
the morrow there will be other:
to join us in inviting the Govern-
ment to turn back from its path of
repression and plan for a democracy.
The Home Minister only three months
ago when he asked for the Preventioy
Detention Act being extended by si
months made the observation that
there were only 1630 detenus 'and by
implication gave' the impression to
hon. Members of Parliament that
that was not a very significant
number. Now I feel that it is use
thinking in terms of statistics/ when
you consider such a vital queétion as
Civil liberties. Let us remember, that
the raison d’etre of preventive de-
tention is that you have facts in your
possession which are not sufficient to
entitle the detenu to be convicted n
a court of law/but which in your opinion
are sufficient to detain him on grounds
of national interest. It is on this
basis that you have passed the Pre-
ventive Detention Act and in order
to safeguard against abuses have

made provision for Adviso Com-

mittees to review all casesﬁ detez -
tion. But there are many limitatiors

to the usefulness of this procedv e.

This Preventive Detention Act is a

blot on our Statute Book; from m:ny

points of view and in the interest of
social peace, we ought not to have this

Act on the/gtatute Book at all. There

is also this feeling, which I am at

liberty to voice forth here and which

I hope my friend, the Home Minister

will consider in a sympathetic spirit

especially as he has been a very iis.
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tinguished lawyer in the past,‘/ that
on many occasions those who haveé been
detained have not been able to know
the grounds on which they have been
detained because it is not in the national
interest to have them communicated.
Then what is thevalue of representa-
tion made to the(&ivisory Board? The
individual even fn the best of instances
when.grounds of detention are fully
supphgd to him can only make repre-
sentations in writing, cannot call
witnesses, cannot examine them, can-
not see how their demeanour reacts
to his question. And you have alsrg/
the additional provision that if it

in the national interest the grounds
of detention need not be revealed to
that individual (Interruption). If
my _hon.. friend wishes to interrupt
me it will mean a greater amoynt of
txme. and that.s why I am not illing
to give way to him. '

Mr. Deputy-Speaker: The hon.
%Vlember can challenge him in his own
urn.

Dr. Krishnaswami: But I would
like the hon. Home Minister to con-
sider how far there has been an abuge
of this power. Certainly whe we
entrust such vast powers to anfexecu-
tive we must be prepared for’ many
abuses to occur and it is the function
of any civilised Government to review
the manner in which these abuses
have occurred. We had, for instance,
the arrest of an hon. Membgr of Parlia-
ment and certain chargets&ere made
against him and flve others also in
which the same grounds for deten-
tion were alleged. Five out of the
eleven individuals detained were
alleged to have committed the pre-
judicial act of presiding over he
same meeting in the same place. I/am
mentioning this fact to illustrate’the
inability of the executive to apply its
mind to each case and the ease with
which it has fallen back on the Pre-
ventive Detention Act to lock up inno-
cent citizens. It is not my purpose on
thi%ccasion to go into many of these
matters at length; when the time comes
for the Preventive Detention Act to
be extended. I hope and trust this
House will be glven ample opportunity
to review every pre of the sections, to
go into all th?ﬁﬂnplications of this
assuredly seribus measure and if we
are fortunate we hope to be able to
persuade the Members of the Treasury
Benches to withdraw this measure
which undoubtedly should not find " a
place on our Statute Book in ace-
time. As the Supreme Courg‘:‘e has
pointed out in one of its receht judg-
ments, but for the fact of the preven-
tive detention clause being found in
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the Fundamental Rights, the Preven-
tive Detention Act would have been
ultrg vires, repugnant and opposed to
the principles and spirit of the Cons-
titution- anciz fundamental liberties.
Let me now deal with certain other
matters on which I differ from the
Government in its approach and for-
mulation of policies. My hon. friend
the Home Minister is in charge not
only of public security but,also of
public services. On public / services,
there has been considerable debate
and many suggestions have been
thrown forth, suggestions regarding
the organization of the services, sug-
gestions regarding the manner in
which the services ought to be re-
cruited, , suggestions regarding the
manner) in which the discipline rules
of the Bervices should be enforced and
so on and so forth. I wish to make a
very general observation because the

time that has been given us is rather
short.

age of planning we have also to/frevise
our canons of recruitment. e old
idea of efMiciency being based solely
on marks has to give place to other
equally, if not more important tests.
Today efficiency should be based not
only on marks but also on representa-
tion of different sections of societ:
and regions in many parts of our
country. Many an administrator has
been handicapped not by lack of
ability but by lack of appreciation of
the social environment in which he

moves. My friend who precede?-ne

I wish to point out that in ;? new

only a few minutes ago brought tg/our
notice the manner in which the Sche-
duled Tribes were not be proper-
ly treated and their demands were not
being properly understood by admi-
nistrators. Only the other day,_ the
Prime Minister in one of
citous utterances which h
for assemblies other tha
pointed out that the Scheduled Tribes
had to be treated generously, had to
be shown special consideration. not in
a spirit of condescension but in a spirit
of co-operation and understanding. To
achieve this objective so eloquently
adumbrated by our Prime Minist

one of the first essentials is to revise
our notions of efficiency, r it in-
dividuals from a social milieu of
which they have an understanding.
The same problem of an understand-
ing of our environment faces us
though in a lesger degree in other
branches of ourfervices and we ought
therefore to miake them reprpsenta-
tive of different sections and c{ fferent
regions of our vast sub-continent.
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And speaking on representation let
me refer to the Scheduled Castes and
the Scheduled Tribes in particular
There has been, great complaint that
the Scheduledd Castes and others
have been utting forward their
claims in an extreme manner, some-
times hunting to others. But I would
like my friends to remember one
fact: “it is the toad beneath the
harro at knows where the tooth-
pick Ffoes.” If the Scheduled Castes
put/ forward extreme demands, we
have to make allowance for the fact
that we have neglected them in the
past and not considered their de-
mands in a sympathetic spirit. The
Government order that they should
have twelve and a hglf per cent of
the services reserved/for them has
not yet been serioufly implemented
and is a dead letter. In many cases
it may not have been implemented for
lack of personnel of the requisite
ability applying for these jobs—I
know this js the usual reply of official
member;.{ But I would like those of
our adnfinistrators who have given
thought to this problem to think of
the various steps and the various
ancillary measures that they should
adopt in order that there might be an
increased recruitmen{ of this commu-
nity to the services/and the requisite
quota scheduled may¥ be filled up in a
measurable interval. From this angle,
the educational grant of Rs. 17} lakhs
for free scholarships for Scheduled
Castes is pitifully and grossly Anade-
quate. And as regards thej-fibolition
of foreign scholarships forf Scheduled
Castes I am surprised at men in high
authority suggesting that just because
in one particular year the standards
have not been high, therefore they
have been constrained to abolish the
very system of foreign scholarships. .
In great social experimepts, parti-
cularly where the welfare/of millions
of our people is conce , we must
expect the backward and the lowly
to rise only gradually and if in a par-
ticular year the requisite standard of
eficiency is not high all the more
reason there is to persevere and grant
more forei cholarships. Such ex-
penditure cafinot be considered to be
a waste and should not be grudged by
society which has to pay for past
neglect; after all, let us cast 'he‘
bread on waters so that we may have
a major return in the shape of/ in-
creased technical skill, if not 8Ys
at least five years hence and the
Scheduled Castes and the Scheduled

Tribes will not be shut out of our

higher services on the und of their
not having even th frnanum qualif-
cations necessa for discherging
their duties as fpublic servants. I
am glad that thé Prime Minister has¢



2499 General Budget—

given the correct lead in the treat-
ment of the Scheduled Tribes, and
I hope and trust that the Govern-
ment will translate those lofty aspira-
tlons into practice. It is when it
comes to the translation of/aspira-
tions into reality that the/ trouble
drises, because there we come up
against vast forces of inertia—preju-
dices and pet notions to which I need
not make & detailed reference here.

I cannot help feeling that, of late,
we have been breaking conv on
after convention. Governments/fmust
tealise that many of these éonven-
tions have to be preserved if there is
‘to be a proper climate of respect for
law and order. We have been at-
tempting of late to reduce the pres-
tige, the power and position of aur
Courts of Law. Let/me give one par-
ticular instance, and I would like my
friend the hon. Home Minister who is
such a distinguished lawyer, to put
forward if he can a defence of the
attitude adopted by the Government

) .only two or three weeks pgo.
'/ We had an Incomxﬁog Bill intro-

duced by the Goverfiment only three
weeks ago and there, thé specious plea
was put forward that because a deci-
sion was given by a certain Court, and
the Supreme Court would take long
to review that decision, therefore this
measure had to be introduced to re-
verse the effect of the decision of
that Court. Now, I ask my friend, as
I am bound to ask him: Is it really
impossible for the Government if it
is, so seriously minded to have the
case posted for an early hearing
before the Supreme Court. In fact,
no Court of Law would refuse to hear
a State case and give it top priority
if the Government is so minded. But
the real ground for the Government's
introduction of this Income-tax BIill
{s apparent when we examine it
closely. There is a section which says
thrat whatever might be the decree or
the judgment of any Court of Law. the
law should be interpreted in a parti-
cular manner. I ask you, just when
an appeal is pending, is it right to
anticipate the verdict of the Supreme
Court or to anticipate the verdict of
our Courts of Law and then pass legis-
lation calculated to nullify the effect of
a decree? This is not the way in which
the prestige of our Courts of Law will
be heightened. And I therefore appeal
to my friend the Home Minister that
whenever he asks us to fight for, when-
ever he asks us espouse the cause of
law and order. to bear in mind that if
law and order are to be presgrved bv
us on this side. equally there is a duty
on the part of the Treasury Bench also

81 PSD
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to create a climate of respect for law
and'order ahd to observe proper con-
ventions. It is not a unilateral obliga-
tion, it cannpt be unilateral obedience,
because, so far as society is concerned,
both the Members of the Treasury
Berich and  Members of the Opposition
/have efiually a duty to serve the people
and I hope and trust that both of us
will discharge our duties properly.

I regret very much that we do not
have more time allotted for discussion
of Home Affairs. The Minister of the
Interior occugies a key position in the
framework of our Government, and if
we had two days or three days time
to discuss the various Deémands, we
would have gone into , several other
matters and possibly offered more
constructive suggestions for the hon.
Ministers of the Treasury Bench to
assimilaté and ponder over even though
we have doubts regarding their powers
of assimilation. Certainly the manner
in which this Government is progress-
ing must cause grave apprehensions {n
the minds of those of us who wish to
serve our country. I hope that the
Minister will devote some attention to
the many questions to which we have
invited his attention to and not dismiss
them lightly as flotsam and jetsam not
worth considering at all

Shri S. V. Ramaswamy: (Salem):
8ir, I thank you for giving me this
opportunity at the fag end of the
debate. My reply will be mainly
directed towards what my hon.
friend Mr. A. K. Gopalan has been
pleased to say. Before I do so, I
would like to reply to one point made
by my hon. friend Dr. A. Krishna-
swami who remarked that the area
of personal freedom was getting res-
tricted gradually, with reference to
the Preventive Detention Act. Many
of the arguments that he advanced
have already been put forward, when
the Amending Bill to that Act was
debated earlier during this year, It
appears to me that my hon. friend
Dr. A. Krishnaswami, when he spoke
about this has not read through the
Preventive Detention Amendment
Act of 1951. For the benefit of those
that have not read that, I shall just
read out a few lines from the Admi-
nistrative Report of the Home De-
partment. On page 24 it is stated:

“Sections 9 and 12 of the origi-
nal Act which required special
reference to be made only in a
limited class of cases and provided
for review by a judicial officer in
the other cases, were modifled so
that a reference to Advisory Boards
became compulsory in all cases of
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Preventive Detention. It was fur-
ther laid down that no person
should be kept in detention unless
upon such reference the advisory
Board reported within ten weeks
of the detention that there was
sufficient cause for detention.”

Coming to Mr. Gopalan’s remarks,
the hon. Member referred to certain
things that happened in Salem. He
referred to the Preventive Detention
Act as an Act which should not be on
the Statute Book, and he also made
other references to the expenditure
on the police departmeént. I would
not like to go into the latter ques-
tion. I shall leave it to the hon. Home
Minister to reply to that portion of his
speech. Mr. Gopalan has catalogued
a list of cases of rape by police officers.
I do not know why he has specially
collected these cases, or why he s
specially interested in them. I can say
this much, that the Home Depart-
ment has never authorized these
rapes, I can assure him of that much.
It any police officer misbehaves or
ahuses his powers, I am sure, the ordi-
nary law of the land is quite strong
enough to bring those people within
its clutches. If my hon. friend has
been able to collect a number of cases
where police officers have misbehaved,
I can also give him a long list of cases
where police officers have been
booked, and sentenced to imprison-
ment, or dismissed for misbehaviour
or abuse of powers.

The next thing that'I would refer
to is the Central Salem Jail shooting
affair. I know intimately about this,
because I was just arguing a case
before the Sessions Judge. The Cen-
tral jail is just closeby. Suddenly
there was a flare-up, and the firing of
shots was heard in the court, and we
stopped work immediately. The
truth about it was this. A number
of Communist prisoners from different
parts of the country were brought to
the Salem jail. I do not know why
they concentrated such a large
number of Communists there. They
ought to have anticipated trouble
surely. The jail authorities there were
so dull that they could not understand
what was going on underground, what
the Communists were doing behind
the bars. That is why they got the
beating. and ultimately they retaliated
with the gun-shots. What happened
was that these Communist prisoners
gathered together, and it was their
programme at one particular time ear-
lier fixed by them to belabour the jail
authorities and get out of the jail, and
run away. They took hold of a
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Deputy Jailor, and beat him right on
the neck, and floored him. Then all
the jailors came round and in spite of
pleadings to maintain law and order
inside they would not listen and they
belaboured some of the jail officials
with the result that they had no
option but to open fire. That was the
situation and because of that alone
order was restored in the jail.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Then, why a report was not pub-
lished? (Interruptions).

Shri S. V. Ramaswamy: For what-
ever that was done, they must thank
themselves for their behaviour.

Shri Raghavaiah (Ongole): Is it his
version, or is it from the report of the
Inquiry Committee on the Salem ijail
shooting appointed by the Madras
Government?

Mr. Deputy-Speaker: The hon.
Member need not speak at the top of
his voice. We can hear him.

sShri S. V. Ramaswamy: I will come
pnow to the Preventive Detention Act.
Dr. Krishnaswami was pleased to say
that the area of personal freedom was
getting restricted.

My time is up, Sir, and I have got
only flve minutes more.

It was my misfortune to face a top-
ranking Communist in my constitu-
ency, and you know the amount of
trouble that I have undergone in de-
feating him, the amount of propa-
ganda—not of the right type—{false-
hood to the core which was carried on
to my detriment, and I had to stand
against all that. I had to educate
the public and give them the correct
view.

My friend, Mr. Gopalan, was saying:
‘Where on earth we get an Act .ike
this Preventive Detention Act?” My
friend Dr. Krishnaswami, said it was
a disgrace that this Act was on the
Statute Book. (Interruptions).—I will
not yield, Sir—and the area of per-
sonal freedom was getting restricted.
1 was sitting in the District Congress
Committee office. Then my friend,
Mr. Gopalan, was going about the
city in a van—and also, Mr. Nambiar,
and I believe, some other top-ranking
Communists whose names I shall re-
collect and presently mention were
there. They went about announcing
through the loudspeaker that <he
entire miseries of this country .........
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Shri A. K. Gopalan: I never went
there, Sir.

Shri S. V. Ramaswamy: I do not yield.
(Interruption).

Mr, Deputy-Speaker: Order, order.

Shri S. V. Ramaswamy: I saw my
friend with my own eyes. He went
about the city announcing......(Inter-
ruptions).

Mr. Deputy-Speaker: Let the hon.
Member go on. Mr. Gopalan said
ma_n,ty things when the other side kept
quiet.

Shri A. K. Gopalan: Sir, I did not
go about with a loudspeaker. (Inter-
ruptions).

Mr. Deputy-Speaker: Order, order.
All hon. Members will kindly resume
their seats. I will have to ask Shri
Raghavaiah sitting over there to go out
of the House if he makes such noise,
as he seems to have been accustomed
to. I watched him many times. Let us
conduct the proceedings in an orderly
manner. It is not a market place that
we are meeting in. So far I have heard
a number of lron. Members. Here Mr.
Gopalan was referring to certain in-
cidents. Why should there be such a
cry and noise when some other inci-
dents are referred to? Mr. Gopalan
says that it is wrong. It is for them
to decide it elsewhere. I will not
allow statements to be made here so
far as this matter is concerned.

Shri A. K. Gopalan: Sir, something
was said about me and I want to state...

Mr. Deputy-Speaker: The hon. Mem-
ber says he has seen him with his own
eyes. Let the hon. Member go on.

Shri S. V. Ramaswamy: I saw with
my own eyes and heard with my own
ears what Mr. Gopalan did and said.
He was going about and announcing
that the miseries of this country were
all due to the illustrious leader of this
House, Pandit Jawaharlal Nehru.+ He
said that if we got rid of this leader,
the country would be rid of a bother.
(Interruption).

Shri A. K. Gopalan: I never said
that. It is an allegation against me
and I want to clear the position before
tge House. I never said anything like
that.

Shri S. V. Ramaswamy: He said that
if he had an opportunity, he would rip
open the stomach of Pandit Nehru,
remove the intestines, put them round
his neck and parade them. (Interrup-
tions). There was another leader who
said at a public meeting that he would
take out the liver of my revered leader
and squeeze out the blood. (Interrup-
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tions). For 22 years I have been a
}l:.aﬁrister, and I will prove it to the
11t.

Shri A, K. Gopalan: It must be
proved. I never said that. I never
said a word like that. (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. Members must be patient. I
know both hon. Members are honour-
able Members. One hon. Member on
one side is making a very responsible
statement. When he was questioned
once, twice, thrice, he said: “I saw it
with my own eyes; I heard it with my
own ears.” He is only defending the
need for the Preventive Detention Act
against which so much has been said;
if this is the conduct of X, Y, Z, not
only this Act but a thousand such Acts
are necessary. That is his contention.
The hon. Member may proceed, and
he may go on for five more minutes.

Shri A. K. Gopalan rose—
Mr. Deputy-Speaker: Order, order.

Shri A. K. Gopalan: I deny that
statement, Sir.

Mr. Deputy-Speaker: The hon. Mem-
ber is denying that statement. Let the
hon. Member proceed.

Shri 8. V. Ramaswamy: Sir, it was
given to me to hit back, day after day,
night after night. I arranged a series
of meetings—maybe 20 meetings, may-
be, 25 meetings—and I hit back, say-
ing: “You shall not reach my leader
unless you cross rivers of blood flowing
from devoted Congressmen like me.
You shall not reach my leader unless
you climb over mountains of corpses of
Congress workers like me. (Interrup-

tion.) The public revolted to their

attacks upon my leader and gave me
thousands of votes more and I was able
to dcfeat them easily. If my hon.
friend says that the area of personal
freedom is restricted in this country,
I challenge him to tell me: Is there
any other country in the whole world
where a leader of a great party, where
a Prime Minister of a great nation is
treated in this manner and referred to
in such demeaning terms?

Shri A. K. Gopalan: Imagination.

Shri S. V. Ramaswamy: I am a bar-
rister of 22 years’' standing, and I
will prove it to the hilt. This is not
the way in which we should behave.
And if this goes on, as you put it, not
only this Preventive Detention Act, but
a thousand more like this are neces-
sary in this country.
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. Dr, Katju: In spite of the heat that
has been introduced in the debate to-
wards the fag end, I think hon. Mem-
bers will agree with me that the most
useful contribution has been on one
aspect with which we are all most
vitally concerned and in which every
one of us has the deepest interest, and
that is relating to the Scheduled Tribes
and Scheduled Castes and the Back-
ward Classes. Many speeches have
been delivered on all sides of the
House, and I found them all very pro-
fitable and very instructive and, in
spite of vagaries of language uttered
here and there, very constructive. I
should like to say at the outset that I
do not look at this problem of the
Scheduled Tribes and Scheduled  Castes
from the angle of these classes them-
selves. It is a matter of vital impor-
tance to every Indian. They are our
nationals, our brethren, our Indians.
And they are large in number. The
tribal people were stated to be about
25 millions. The number of Scheduled
Castes is very large. To put it in a
nutshell, I do not even like that we
should try to raise them, that we
should talk in that language of supe-
riority and in that patronising manner.
What I am personally anxious about,
and I hope that each one of us is
anxious about, is to make them feel
that this India, this homeland of ours,
is something worthy to live in, worthy
to fight for if any necessity arises,
and worthy to work for. It is not a
country of any particular class; it is
a country which belongs to the lowest
and the meanest and the humblest,
and they should take pride in that,
and they should be fond of it, and
they should feel, as the Constitution
says, as equals with the tallest in the
land. It is in that manner, with all
humility, that ever since I came here
I have tried to look at this problem—
not only since coming here, but for
the last 30 years, ever since I and
millions of my countrymen and my
co-workers have been working in this
fleld under the guidance of Gandhiji.
Therefore, there is nothing which
should be left undone. The Constitu-
tion provides certain guarantees, makes
certain reservations and provides a
certain time limit. I heard one hon.
Member say that that time limit should
be extended. It is too early to go into
it. I suggest that we need not mention
this matter. Let the 'time come, and
if the necessity is felt that further
action is necessary. I have no doubt
that Members of Parliament of that
day will take this matter into consi-
deration.

So far as the interest of Governiment
in the tribal people is concerned, you
had proof positive in the very suc-
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cessful conference that was held early
this month. I was glad to listen to
some quotations from the speech
which the Prime Minister delivered on
that occasion. I entirely agree with
every Member of this House that it is
grossly improper for any one. whoever
he mgy be, no matter how highly
placed, to go among these people and
work among them in a patronising
spirit or from a superiority complex.
They are worthy people, and we must
mingle with them on terms of absolute
equality, and we must treat them not
merely conventionally, but we must
ggnuinely have signal affection for
them. .

Now, on the Governmental ' level
many things have been done in compli-
ance with the requirements of the
Constitution. It was said by my hon.
friend from Manipur—he expressed
those sentiments at the conference also
—that the requirements are communi-
cations, land, education and medical
41d. I hopé that the State Govern-
mehts will look into all these matters.
As the House knows, we in the-Central
Government make a large grant—I
think RBs. 180 ldakhs—for the !m{)rove-
ment of tribal people, and it is allotted
to different States in consultation for
specific schemes. In addition to that
something was said about the stipends.
That matter was dealt with by my hon.
colleague the Minister of Education.
Scholarships are given for higher edu-
cation here. I have every hope that if
need arises, the claims for higher allo-
cations would be sympathetically consi-
dered. It all depends upon the funds
avallable. There is no lack of sympa-
thy. But apart from it, there was
something said about reservations Jin
services. Now, I am in sympathy with
many of the sentiments uttered. We
are trying to do our best. The Consti-
tution says, and hon. Members will
agree, that while we can go up to a
certain limit we cannot go excessively
to very low limits because in the
language of the Constitution every-
thing must be done consistent with
efficiency. I shall give you an illus-
trationh. There is an age-limit provid-
ed. For members of the Scheduled
Castes, and backward classes, I ima-
gine, the limit has already been relax-
ed by three years. We have taken
this matter into further consideration
and the relaxation is going to be from
three to five years in the case of non-
Gazetted servants. We considered
whether it should also apply to Gazett-
ed servsnts, but different considerations
are applicable to the case of higher
officers and we came to the qonclusmn
that she solution did not lie merely
in the relaxation of age-limits, it might
lie in another direction. The House
would realise that this matter any way
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is entirely within the scope of the func-
tions of the Union Public Service Com-
mission and of the Public Service Com-
missions fupctioning in the various
States. Something was said here, and
rightly said, that a sympathetic
approach was necessary. I have no
doubt that all appointing authorities
bear this in mind. I also agree that
we must always consider that our
people of the Scheduled Castes do not
have that advaniage of the environ-
ment in which more fortunate people
are born and bred, and due allowance
should be made for that. I have no
reason to fear that the appointing
authorities do not bear that in mind,
but so far as I can possibly do it and
Government can do it we shall see to
it that if there is any deficiency on that
score it should be corrected. So far
as higher appointments are concerned,
I shall try my very best to see that
competent people belonging to these
tribal areas and to the Scheduled
Castes have their due share.

My hon. friend, Mr. Anthony referr-
ed to the Anglo-Indian community and
he raised certain points. I did not inter-
rupt him though he was obviously talk-
ing about some matter with which we
here were not concerned. He referred to
certain State Governments. That was
really not very appropriate because the
State Governméfrts ‘are not here ‘to
defend themselves. I agree with what
was said about the schools—the Cons-
titution also refers to it. I have had
the advantage of visiting most of these
schools in Bengal—in Calcutta, Darjeel-
ing, Kalimpong. and. elsewhere. They
are entitled to carry on their institu-
tions in the manner they like. But
they really must make up their minds
once for all, namely that they are
Indian nationals. India is their hume,
and in the matter of languages and
in the matter of environment they
must adjust themselves to changed
conditions. I do not want to go into
it at any greater length—my hon.
friend, Mr. Anthony will probably re-
alise what I am referring to. So far
as the question of language is concern-
ed, I really could not follow what he
was saying. So far as the question of
appointments is concerned it was not
very fair of him to take up this point
in the course of this debate. He re-
ferred to the Posts and Telegruphs
Department. He referred to the Rail-
way Department. The easiest course is
to put a question. Get the figures and
base your argument on it. So far as

I know, it was never done. Represen-*

tative figures were never stated. They
say, “Well, we are not getting our due
share.” This is all in the a So far
as I am accustomed to in surround-
ings in which I used to labour former-
ly, general statements never carried
me very far.
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Then, my friend from Ajmer, Mr.
Mukut Bebharilal Bhargava referred to
two points, one a small point and the
other of some importance, which
was about the Circuit Court. That
is a matter . which is engag-
ing. great attention and there is
a great divergence of opinion under-
standably, among the Advocates prac-
tising in the Punjab and the people
here. So far as the Circuit Cour:i is
concerned, I should like to say at once
that the Punjab High Court have taken
steps to provide sufficient administia-
tive machinery in Delhi so that Lhe
litigants in Delhi may not have tu go
to Simla- for their miscellaneous items
of work. The point that these people
have to engage two sets of counsel,
one here and one at Simla, would there-
fore be properly met.

The other point was about Ajmer.
Tkgat would ipterest only lawyers. He
said tbe Judicial Commissioner hears
appeals up to the limit of Rs. 10,000
and that in the olden days there used.
to be a further appeal—as if it was a
great boon and blessing; I do not share
that opinion myseld—to London or now
to the Supreme Court here. And he
said that now the limit has
been raised to Rs. 20,000, When he
made this remark it occurred to me
that the one short answer to this was
that property which is now worth ten
thousand rupees was twenty years ago
worth only four, and property now
worth twenty ‘thousand rupees was
worth only six or seven thousand
rupees, in those days. Therefore, in
substance there has really been no cur-
tailment in the pecuniary jurisdiction.

These were the substantial points
raised. My hon. friend Mr. Gopalan
in his very understandable sympathy
for all the lower classes of people,
peons, constables and all that, said
“Look at these people and the higher
officers”. And he suggested a very
simple, short remedy: cut down the
higher salaries, raise the lower
salaries, and you solve the question.
Absolutely! I wish he would come and
take a pencil and paper and work out
the figures, and then he would see. I
am not at all in favour of higher
salaries for anybody. But the way in
which it is put is ‘absurd. He will
pardon my saying so. But it is simply
apt to mislead. I am all in favour of
raising salaries and giving everybody
a working or living wage. But if you
do it, whoever may be the Minister of
Filx:ance. he will have a terrible head-
ache.

When you come to the salaries here,
ﬂt};exl'f is o:;e ‘evdhjih ht notlb,een &pe‘;‘l-
ally referr o— sals the
constabulary in Dolh.’ Né‘\:,y I have
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got the figures: I do not know much
about the police forces m the different
States. But in Delhi an urdinary police
constable is paid a mouthly salary
(basic, dearness allowance, this, that
and the other) of Rs. 92 a month, plus
a clothing allowance of Rs. 28 or
thereabouts per annum. Now, I put
it to you. You may say he ought to be
paid Rs. 200. You are entitled to that
opinion. But in the circumstances in
which we are living in India, Rs. 92 is
a fairly good sum for a constable.
The head constable is getting a much
larger sum. What I wish is that every-
body should get a living wage. Much
of the agitation is carried on in order
to mislead people, to take them away
from their right moorings, and make
their heads rather wet and which you
find rather dry these days. You will
have to go the whole length. They
include the primary school teachers,
the police constables, the people in the
Army, the men whom you referred to,
the peons and orderlies, men in the
Canal Department and on the land,
every single servant in the Post Offices
and the Railways and everyone of them.
It is a big question which has got to
be examined in a systematic manner
and it cannot be dealt with in an airy
fashion, in which my hon. friend, Mr.
Gopalan did it. I respectfully submit
that these were the unsubstantial points
raised in this four hours’ debate, My
hon. friend said that mine was a gay
Ministry and he referred to me as the
Minister of the Interior and being
rather new to this House, I was rather
packed up—and goodness knows what
may come—but the result is that my
Department has to deal with Tribal
Castes and tribal areas only and
nothing else and the other thing is
my hon. friend’s eloquence. I do not
want to go into it at length because
there will be another occasion and
another time, I hope on which I shall
hear a good deal of it. Let me tell you
the way in which I approach it. It is
very improper to put forward one'’s
own persgnality every minute in one’s
speech. I have spent the whole of my
life in the law courts. I was also a
Minister of Justice in the U. P. All
this talk and these observations about
the sacred right of personal liberty,
freedom of speech and all that which
is guaranteed in the Constitution most
emphatically appeal to me. I have
defended these gentlemen in the law
courts many times, sometimes success-
fully—and sometimes it was thought
they did not deserve it, but they got
off and sometimes unsuccessfully and
I have defended everybody. But please
remember that when you refer to the
many things which we use to do or
became familiar under a foreign domi-
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nation, we must take into consideration
the altered conditions. Mr. Gopalan
‘smd that he did not like the phrase
law and order’ because it reminded
him of the olden days. I will not use it.

Shri A. K. Gopalan: The Prime
Minister also used it.

Dr. Katju: I will only say ‘mainten-
ance of peace and tranquillity in this
land of ours.” I will not use the word
‘law’ because it is considered ‘unlawful’
but for God’s sake preserve peace and
tranquillity. The second big condi-
tion is this: Everybody talks of demo-
cracy. My hon. friend here referred
to it and when the debate started
some gentlemen over there said: This
democracy is being slaughtered. The
very first condition precedent to the
working of a democracy and free
Parliamentary institutions in a free
country—T am not talking of a
country under foreign domination and
there dijfferent considerations may
arise—is that laws must be obeyed
and that every order that is passed
must be obeyed. You may dislike the
order completely. It may be an order
under section 144 and completely un-
jystified. It may be a ban of a parti-
cular meeting or it may be anything
but if it is passed by a regular consti-
tuted, authority, it must be obeyed.
Mr. Gopalan said: Oh, you drive the
p.eople to fight. The moment you be-
gin to fight, I ask what this fight means.
In a democratic country, with free -
Parliamentary institutions, what does
fight of the people against constituted
authority mean?. I leave it to you
to decide. It must be met. I do not
want to rouse passions here. I am
coming from Calcutta. I have heard
a great deal there! I saw a great deal
there. What Mr. Gopalan referred to
may be right, may be wrong. When
I heard in Calcutta of somebody’s

_young son being shot at, my heart

became as soft as Mr. Gopalan's when
he went to Andhra. I do not say that
you did it. The workmen are entitled
to our consideration. Four people,
executive managers and officers were
actually caught hold of and thrown jnto
the boilers in the factory of Jessup and
Co. Mind you, boilers; imagine it. I
do not know what will happen to your
heart; my heart melted a little. The
fact is there. I do not say that you
are guilty. I do not blame you at all
I come to the basic question. If we
talk of democracy, if we talk of the
horrors of detention without trial and
the ultimate right of every individual
to go and defend himself, the condition
precedent is that there must be
obedience to law. If you defy the law
and say, “I am going underground, I
will not leave my address, I will run
away to Vienna”, I wish you could;
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but, all this talk of democracy is not
open: to 'you.. Comply with that
condition. - -

I do not want to go into the details
of the Preventive Detention Act.,  As
the President has observed In his
inaugural Address, probably, the Pre-
ventive Detention Bill will come before
the House. On the last occasion, we
could have passed it in the out-going
Parliament. But, we thought it would
be more appropriate and more digni-
fied and respectful to this newly elected
Parliament to put the matter before
you and consider everything. But I do
say one thing that the spectacle that
we see here in this full House, you will
not find -anywhere in the world. We
are all accepting democratic principles.
We talk very glibly about tptalitariam
tendencies, and authoritarian rule and
the Congress being bent to crush the
liberties of the people. But,. it they had
done it in the slightest manner, you
would not Lave been here and the
speeches: that. you are delivering: would
not kave been heard. o

An Hon. Member: What would have
happene(i?

Dr. S. P. Mookerjee: And you would
have continued for ever?

An Hon. Member: Never.

Dr. Katju:' When my hon. friend
Dr. Mookerjee laughs, I am rather
astonished because I have always look-
ed upon him as a very sensible indivi-
dual. Really I can make allowanceg for
many people on this side. But, in
front of me, I have always thought that
I am looking at prudent, reasonabic
men of average intelligence.

Shri A. K. Gopalan: -What is the
margin here when the hom. Minister is
referring to reasonahle and unreason-
able people on this side? .

Dr. Katju: It only illustrat, h
truth of the saying that a ma?rs mtuset
be careful . of the -.company he keeps.

6 p.M. o

:,),l;,' "E’?E“ ¢4 Dr Mookerjee wants,

Dr. Mookerjee: Bewar
sent compmiy?" s of your pre-

Dr. Kat\ﬁi: I have passed 40 i
; Ih years in
very indiscriminate - somp
fore, no fears. .. .., T, there-

Now, my. time is almost ove!
I have said,  had -made riotesf m}dd?;;
not want to say; even-these few words

about the entive . Detention Bill
but I was rather. provoked by the
speech that wag' deli by hom

friend, the AdVocate in the S
Court, and he mentioned one pa‘l{gm
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point, and he appealed to me as a
lawyer about this Income-tax Bill. I
do not want to pursue it. It is a
matter for the hon. the Finance Minis-
ter, but as a lawyer, I want to ask
what does a. Law Court do whether it
is the Supreme Court or whether it is
a Court of inferior jurisdiction? It
tries to interpret the law. Now, inter-
preting the law means it tries to find
out from the language of the Statute
the intention of Parliament. That is
the basic. proposifion. And then on
that question as to what the Parlia-
ment intended you have lengthy elabo-
rate arguments -going on for days and
days apd days, even months . It may
be desirable in the public interest when
Parliament is in session to say to it-
sel{: why trouble all these lawyers and
all these learned judges. by going into
this question?- If Parliament has got
a clear- ming of its own, it says so.
Your Judges have got enormous work
to do. Every Court is in arrears. It
is not an-encroachment on: the Courts.
1 do not -think. the Supreme Court
would take it in the light .you have
mentioned it. The Supreme Court
will'say: we are very grateful to
Parliament because before we take up
the :ocase,r we haye been relieved of
this difficult task of determining what
was the intention of Parliament. It is
not an easy --matter to discover what
was the intention of Parldiament by the
wording of the Statute, apd i{ Parlia-
ment intervenes and says 'this is the
law, finish, there is an end of the
So, I do not think there was
much point in this particular argu-
ment.

Demands for Grants

Now, I should like to.assure hon.
Members on all sides that personal
liberty, personal freedom, freedom of
speech are as dear to us as to everyoné
on ‘the other side, There were some
cut. motions about freedom of the press
and. freedo:n of speech. . There. was
some_reference made ahout the Press
Zompmissipn. I think within a " few
days, I..hope some time early next
thonth, you will have the announce-
merit “about the Press Conmmission.
The ‘terfns of reference are, heing. con-
sidered, and we want to make the
tetmns 48 comprehensive gs possible,
and::we went to- make ' s,
Commission as representatiye ' of all
interests.connected with t‘{e‘ press ag
poasidle,. : I also hope that wi the

xtym;enth we may be ableto #Hnounce
the fori:ftion of a BacKward® Classes
Commjssic ~. But, as 'T"said,“it™1s afl
ar 10 s, but hon. Mermibérs “orr tie
$ite’ sjde might read what.ts pubi-
“"4fii * the newspapers before they
condem.a the Government for restricting
freedom of speech tell you quite
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sincerely that sometimes I am astoni-
shed at my own moderation. What I
read in the newspapers is absolutely
false, provocative. malicious and

tending to destroy order to disturb the
public peace. I do not want to point
my finger to any particular meeting,
to any particular group or any parti-
cular party. You may carry on your
propaganda. Here we are coming from
different political groups. Everyone is
entitled to put before the public his
own political ideology, his own political
philosophy, his own political measures,
but each one of wus, as an
Indian—I am not talking platitudes—
may please remember that the times
are a bit dificult. Even this very morn-
ing, my hon. friend Mr. Gopalan moved
a motion for adjournment. He said
“Here is the third war, what are the
Government going to do?” Now, the
times are critical, serious—or rather I
would withdraw the word ‘critical'—
1 would say that they are fairly serious
in the present world context. What is
the duty of an Indian, be he a Congress-
man, or a person belonging to any other
party? Is he doing a patriotic thing it
he acts or behaves in a manner which
is calculated to disturb the public tran-
quillity and peace in this land? Is he
acting in a patriotic manner if he is
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trying to rouse passions, communal or
otherwise, if he is trying to raise classes,
one against the other? Is he acting in
a patriotic manner, if he is doing all
these things? I should like to leave it
at that.

I should once again like to express
my gratitude to all the hon. Members
who spoke about the Scheduled Tribes,
and the Scheduled Castes, and their
problems. I have greatly benefited by
them, and I do hope that out of the
conference that was held on the tribal
people, and also out of this debate will
emerge something useful, something
constructive, and something which will
benefit these classes very much.

Mr. Deputy-Speaker: I shall now put
all the cut motions to the House,
together, unless any hon. Members
want to have any particular motion
put separately.

Some Hon. Members: We would like
to have cut motion No. 707 put
separately.

Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

zzg‘he House divided: Ayes, 68: Noes,

[6-7 P.M.
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Vyas 8bri Radhelal

The motlon was negatived

Mr. Deputy-Speaker: 1 shall now put
all the other cut motlons eo the vote of

the House.

The question is:

“That the Demand under the
head ‘Ministry of Home Affairs’ bes
reduced by Rs. 100.” .

The motion was negatived.

¢ e eald
Mr. Deputy-Speaker: The question is:

“That the ‘Demand under the
head ‘Minist?y bf- Home Affairs’ be
reduced by Rs. 100>’ .-

st e .
The motion was negatived.

Mr. Depnty-Spe:ker' The question is:

“That the Dema.nd ‘under the
head ‘Ministry. of.. Hpme Affairs’ be
reduced by Rs 100 '

The motion wés negatived.
segte i 2 Ymph yadf

Mr. Deputy-Speaker: The question is:

“That Yhe %ﬁnd “under the
head ‘Ministry 6¥ Home Aﬂanrs be
reduced by Rf 100"

RINAR
The motlon was negatived.

dnate s g

Mr. Deputy-Spea.ker. :l‘he question is:

“Tha¥~thé "Dermnand "under the
head Mmiury of? Homb Aﬂau‘s be
reduced by Rs. m

Thé rﬁotﬁn was "negatived.

Mr. Depnty-speck_a: The question is:

“That thé'°Défidnd 'under the
head 'Mmmmm Affairs’ be
reduced by-Rs: 180, wii.x

The motiol wis negatived.

M Deputy-Speaker' The question is:

“irHal the Demand  under the
head “Ministry of Home, Aﬂairs' e
re&ucéd by Rs. 100.”

Yoasul

The motion was negatived.

M. l“)ééuty-Speaker: The question fs:

“That the Demand under. the

- head /Delhi’ be reduced by Rs: 100.”

'I'he motion was nezatxved
Mr Deputy-Speaker The question is:

"‘That the Demand under the
head'* “Police’ be reduced by
Rs. 100.”

s Thé motion was negatxved
Mr. Deputy-Speaker The. questxon is:

'”‘foaf the Demand under the "
head 'Ministry of Home Affairs’ be
rg(t!iuc by Rs. 100.”

'fhe’ motion was negatived
Mr Deputy-Speaker: The question is

et Bty 2y e SPEE fhe
eg istry of Horde irs’ be
ﬁ.;guced‘byns 100.”

'ﬂie motion was nezatived

r}r l_)ennty-ﬁpea.ker The queshon is:

“That the Demand ‘under the
head-‘Mlmstry of HomeMméa w
rsdmed by Rs. 100.” e iwtr ome

- The motion wag negatlved. '

Lol LY

Mr, Deputy-Speaker: 'Bhe qm-tion 1s:

the Demand” r?h'e “
he istry of Home A‘Rém
by Rs. 100.” F b lms wc

‘“"I’n‘i motion was negatived.
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Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

The motion was nega‘ived.

Mr. Depfity-Speaker: The question is:

. . Demanp No. 59—MISCELLANEOUS
That the respective sums not DEPARTMENTS AND EXPENDITURE
exceeding the amounts shown in UNDER THE MINISTRY OoF HOME
the third column of the Order AFFAIRS
Paper in respect of Demands .
Nos. 54, 56, 57, 58, 59, 60 and 120 “That a sum not exceeding
be granted to the President, out of Rs. 6,01,000 be granted to the

the Consolidated Fund of India, to
complete the sums necessary to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1953,
in respect of the corresponding
heads of Demands entered in the
secona column thereof.”

The motion was adopted:

Demands for Grants

ment during the year ending the
31st day of March, 1953, in respect
of ‘Police’.”

DEMAND No. 58—CENSUS

“That a sum not exceeding
Rs. 12,46,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Census’.”

President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Home Affairs’.”
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DEMAND NoO. 60—ANDAMAN AND

[As directed by Mr. Deputy-Speaker NICOBAR ISLANDS

the Motions for Demands for Grants

which were adopted by the House are “That a sum not exceeding

reproduced below.—Ed. of P.P.]

DeMAND No. 54—MINISTRY OF HOME
A_rnms

“That a sum not exceeding
Rs. 74,63,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Ministry of Home Affairs’.”

DeMAND No. 56—DELHI

“That a sum not exceeding
Rs. 84.84.000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the

Rs. 1,05,39,000 be granted to the
President, out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Andaman and Nicobar Islands’.”

DEMAND No. 120—CAPITAL OUTLAY
OF THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 15,90,000 be granted to the
President, out of the Consolidated
Fund of India {0 complete the sum
necessary to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1953, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs’.”

Mr. Deputy-Speaker: All the De-
mands under the Ministry of Home
Affairs except the Demand relating to
‘Cabinet’ are carried. .

31st day of March, 1953, in respect
of ‘Delhi’.”

Demanp No. 57—PorLicE
“That a sum not exceeding
Rs. 46,40.000 be granted to the
President. out of the Consolidated
Fund of India to complete the sum
necessary to defray the charges
that will come in course of pay-

The House now stands adjourned till
8-15 A.M. to-morrow.

The House then adjourned till Quarter
Past Eight of the Clock on Thursaay,
the 26th June, 1932,





